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;appllcant and arg’ Mr,N,R. Devaraj for :
- respOndents. )

: 13-3-97 as he has some urgent workgk in

: exten31on of time will ke giﬁen.

. ...—._-.—.—‘_......_...-..-_.__..;._._.-_n-.—....-.,._—..—.-..—.—..——._-......._—.—.-u-.—_.'._—.._._._....—-—

i e o Sk e e Sy

Heard Mr.K Shdhakar Reddy for th

- The case was passed over a~ Sr,CG
Was not: readily available, As it is
stated that thfs may not come up for
Hearing before this present session,ﬁﬁé
learpod counsel for the applicant requ;[
to adjourn this case tomoprow i,.e,,

other Courts,

, In view of the above submisqiogﬂ%is
it tomorrow i.e., 13-3-97 for hearing o
4mmediately below admission, No further:
1: The standing counsel should also
come -preparedfor hearing this case '

tomorrow i,e., 13=-3-97 p051t1vely._

HBSJP HRRN
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% CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH - HYDERABAD

ORIGINAL APPLICATIONNO. My <B OF 199
Shri P\— : WMM . Applicant ()
' Versus

e <fecx Qi\;ck“"-r’,

M—L\r\.—@c Evadtee it X S«.’s oy o WS,

/\(M'DQRN\,\

Respondent (s)

This Application has beep-submitted to the Tribunal
U\!\’Y \<. S\AOU\O&\({JV @Q_o

Advocate under section 19 of the
‘*mmstranve Tribunals Act. 1985 and same has been scrutinisedwith reference to the points mentioned
T check list in the light of the provisions contained in the Administrative Tribunal (Procedure)
Rules, 1987.

~ X~ 72

The application has been in order and may be listed for admission on

Deputy Registrar {J)




Particulars to be examined

-
~

N

Endorsement as to result of examination

10.

12.

13.

14,

15,

16.

17.

8.

Has the index of documents been filed and has the
paging been done properly ?

Have the chronological details of representations
made and the outcome of :uch representation.been
indicated in the application ?

Is'the maiter rafsed in ‘the application pending
before any court of law or any other Bench of the
Tribunal ¥

Arc the applicationfduplicate copyfspare copies
signed ? ’

Are extra copies of the application with.-anncxures
filed.

{a) Identical with the original

(b) Defective

-
/

Il [

L

<
X

¢) Wanting in Annexures ‘ 2

No ivevve e fPagE NOS ..o senvenne T
d Distinctly Typed ?

Have full size envelopes bearing full address of
the Respondents been fited ?

Are the given addresses, the registered addresses ? ‘

Do the names of the parties started. in the .copies,
tally with those indicated in the application ?

Are the translations certified to be true or sup-
ported by an affidavit affirming that they are
true ? ~

Are the facts for the case mentione under item
No. 6 of 1he application, ‘

(a) Concise ?
{b) Under Distinct heads? .
(c) Numbered consecutively ¥

(d) Typed in double space on onc side .of .the
paper ?

Have the particulars for interim order prayed for,
stated with reasunst

(

Al

%

—S —0 \\J —
i



CENTRAL ADMINISTRATIVE TRIBUNAL
-HYDERABAD BENCH

APPLICANT (S) A Joglr

................................................................................

RESPONDENT (S);‘eﬁu&“j M«;W 0{,,09.,(/?—- &£ ’-?—-@‘-\

Particulars to be cxamined e _ .Endorsement as to resuit t
T .. of examination '

1. Is the application Competent ?

2. (a) Is the application in the prescribed form ¥

(c) Have prescribed number complete scts of the
application been filed ?

3. Is the application in tiute ?
If not by how many days is it beyond time ?

- (b) Is the application in paper book form ? (?
’W

His sufficient cause for not making the apphca-
tion in time, stated ? ©o

4. Has the document of authorisation [ Vakalat
name been filed ? : - .

'—_.hc

5. s the application accompanicd by B.D.JL.P.O.

for Rs. 50/-? Number of B.D.]IP.O. tu be 7
recorded. : y
. 6. Has the copyfcopies of the order (s) agaihst whicﬁ ,JL{___

the application is made, been filed ?

{a) Have the copies of the documents relied upon
by the applicant and mentioned in the appli- %
cation been filed ?

(b) Havc the documents referred 1o in (a) above Ll

duly attested and numbered accordingly ¥

(¢} Arc the documents referred to- in “(a) above.
neatly typed in double space ?
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CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH

= INDEX SHEET (ORIGINAL)
| B
0.A. NO. LSk :' __of 199
CAUSE TITLE LT S U N TV
VERSUS
TNo Serx &x&f’ NN --&5 Ev\\dlrwxv\l\bfjﬁ
- K_Cocesyls, ™.
S]&‘o. Description of Documents : Page No.
;
) 1. Original Application
‘ \ g
Material papers
1409
Vakalat
_ |
- Objection Sheet
. |
Spare Copies 2} ‘@,\YQQ)
Covers R 2.

Laleotn ploit {04 —




AN THE CENTRAL ADMINISTRATIVE TRIBUNALs ADDTTIONAL BENCCH

" AT HYDERABAD,

g :.,;r"— '1 ‘; o
S (-]
94’ ~ ¢\\

O.Ao NO. L,L% of 199; ,f'“‘ /

Tt RECEIVED)% "
EETWERN: | €1 FEBIg93 /7y
. A. KISRAN, s/0Veulalatah, R 2573 . Y
A aged about =7, Years. NP .

s ~ Occs DIVISIONAL FOREST OFFICER N\

e o4 JANNARAM, ADILABAD DISTRICT. :
‘ ‘

UNOCON OF INDIA,

Rep., by its Secretary,. ,
Ministry of Environment & Fofests.,
CeG.0 Complex, Lodhi Road, New Delhi
and Two others. ‘

- : CHQOAé OLO G
MATERIAL INDEX

4 R 1. original application 1 to 9
L 2. TFS Cadee ShagiS @%Mfw; -10 -

- 3. 1FS  Ragutdln G _e%m -1~
L o IFS Recylhmak Rudes iy —
5. Iu;L@o,.M& Cory I

Certified that the above docﬁments are true

copies of Originals. -
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APPLICATION UNDE R SECTION 19 OF THE CENIRAL ADMINISTRATIVE

TRIEBUNAL
Date of filing 3 ‘
or
Date of, receipt :
Bh Post | s

Registration

Signature

Reglistrar

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: ADDITIONAL BENCH:
AT HYDERABAD,

. 0.4, No, Ltfk of 1992

BETWEEN

A. KISHAN, $/0\euleatwah,

‘aged about'2Y'yvears,

Occs DIVISIONAL FOREST O¥FICER
JANNARAM, ADILABAD DISTRICT. - Applicant

AND

l. UNION OF INDIA, ‘
Rep. by its Secretary,
Ministry of Environment & Forests
C.G.0 Complex, Lodhi Roud NEW DELHI

2. STATE OF ANDHRA PRELDESH,

Rep. by Chief Secretary,
Secretariat, HYDERABAD.

3. PRINCIPAL CHIEF CONSERVATOR OF FORESTS,
Department of Forests,
Gagan Vihar, HYDERABAD - Respondents,

DETAILS OF APPLICATION:

1. Particulars of the applicant:
| i) Name of the applicant: A, KISHAN

1i) Description and office DIVISIONAL FOREST OFFICER

in which employed JANNARAM, ADILABAD DIST,
iii) Office address o ~-do-
iv) 2address for service Mr. K,SUDHAKAR REDDY,
of all notices. ‘ advocate
2=-2~1132/5,New Nallakunta,
HYDERABAD“AO Po

..2



o

-
[y
ay

2. Barticulars of the As mentioned aboveAin‘the
respondents. Cause title,

i) Name ard desig=-
nation of the

respondents, -do=
, ii) Office address of :
: the respondents ~do-
A .
¢ iii) Address for service
-4Q~-u - of all Notices . ~do-

. 3. Particulars of the

order 2gainst which
application is made

i ) Date H J—
. - ii) Passed by : —_ —
;E \ ' To Cownh i ‘ ¥ I@:/;e},,vﬂ—- ?@’Ls
{ _ . .: i , . ‘ _
E | 1ii) Subject in brief o o Stom 5" o TFS

The applicant declares that the subject matter of
the order against which he wants redressal is
"within the Jurisdiction of the Tribunal under

Section 14 of the jact.

5. Limitations:

The applicant further declares that the application
is within the limitation prescribed in Section 21

of the zdministrative. Tribunal act, 1985,

6. FACTIS OF THE CASE:

1. Applicant herein an officer of the State
‘Fdfest Service holding cadre poét substantively am
lcompleted long length of service. At present working

as Divisional Forest Officer,Jannaram, 2Adilabad Dist.

As per proviso (b) of Sub-rule 2 of Rule 4 of I.F.S




——

4

L)

ll"’.]- oo
J!LRecruitment) Rules, 1966,{___* the applicant herein

is eligible to be considered -for promotion to IFS

(Appointment by promotion).

2. The applicant herein is not being appointed

to IFS for want of vacancies. Aas per Rule '9!

of the IFS Recruitment Rules,‘1966; the number of
persons recruited under Rule '8} (Recruitment

by promotion) shall not exceed 33Y3 percent of

the number of 'SENIOR DUTY POSTS' bprne on the caare
of the S tate i.e. 31 posts, Bu£ Bespondent autho~

rities have wrongly worked out the 'Promotion Quota'

L

as only 25 posts by'exciuding Item 5 Posts of IFS

’

‘Cadre_Strength.

The Indian Forest Service (Recruitment) Rules, 1966

is as follows: -

Rule=8: Recruitment by Promotion:

1) The Central Government may on the recommendations

of the S tate Government concerned and in consultation

with the Commission and in accordance with such regu-

lations as the Central Government may, after consul-
tation with the state Governments and the Commission,

from time to time, recruit to the Service persons by

promotion from amongst the substantive members of the

State Forest Service.

2) Where a vacancy occurs in a State Cadre which
is ‘to be filled under the provision of this rule
the Qacancy shall be f£illed by prompotion of a member

1

of the State Forest Service.



@

: 4
3) Where a vacancy occurs in a Joint cadre

which is to be filled under the provision of this

rule,the vacancy shall, subject to any agreement

in this behalf, be filled by promotion of a

member of the State Forest Service of any of the .

State Constituting the group.

Rule - 9; Number of persons to be recruited
under Rule 8:

1) The number of persons recruited under rule 8
in any state or.group of states shall not, at any

time, exceed 33%3 percent of the number of senior:
’ ‘ i e S

duty posts borne on the cadre of that ate or

o T B e = s U

1. Senior posts under the State .o 64

L?. Senior post under the Centreal 13 W

group of States.

2) For the purpose of determining the percen-
rage speciﬁied,iﬁ Sub-rule (1) the officers of a
State Forest Seﬁvice,who may be appointed to any
of the vacancies caused by the transfer of.cadre

officers to another service or by their quasi-

permanent deputation to the ccentre shall be excluded.

The strenth and composition of the Ami hra
Pradesh Cadre of the Indian Forest Serstice ig as

follows:

CADRE STRENGTH OF IFS IN ANDHRZ PRADESH /

Government @ 20% cf above.

77 /”

e
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Y
-

A

4.

5.

ii) Adhoc deputation

2)

L1
(S
-

. Posts to be filled by promotion

in accordance with rule 8 of the
IF5 Rules 1966, ' .= 25

Posts to be filled by DR | 52

i) Deputation Reserve @ 15% of
4 above

Leave reserve @ 11% of 4 above . 6

Junior posts @ 20% of 4 atove 10

Training reserve @ 10% of 4 i

above . 5.
Direct recruitment posts - 91
Promotion posts ‘ 25
Total authorised strength : ile

Here, it is humbly submitted that as per .

Ruale 9 of the IFS Reeruitment Rules,the number of

persons to be recruited by promotion shall not

exceed 33Y3 perceﬁt of the number of ‘'Senior Duty

Posts'. . ' {

:

"SENIOR POST' is defined under Rule 2(g) of

the IFS (Seniority)Regulations as follows:

"(g)" '‘Senior Post' means a post included and

specified under item 1 of the Cadre
of each State in the Schedule to the
Indian Forest Sservice (Fixat#on of -
Cadre strength) Regulations, 1966
and includes-a post included in the number
of posts specified in items 2 and 5 of the
saidlgadre, when held on senior scale of pay
by én,Officer recruited to the Service in accor--
dance with sSub-rule (1) of rule 4 or Rule 5

of the Recruitment Rules ".
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' ‘Therefore, Senior Duty Posts clea¥ly comprise of

the following 3 categories:
a) Senior posts in the 3State Government
{Item 1 of the Cadre strength)

‘ b) Central Deputation quota
- : \ (Item 2 -do- )

\ | cc) Deputation reserve
e s Y (Item 5 -do- )
3. Thus it has been explicitly provided in
the above rule that posts under item 5 of the Sche-
-dule of IFS (Cadre Regulation) shall be treated

A to be part of the SENIOR DUTY ROSTS.

“By way of Recruitment by promotion, the

number of persons to be recruited must be taken

af ﬂ’

as 33Y3% of the item 1, 2 and 5 posts mentioned

.
“I’\-J"

vk in the IFS Cadre Strength. But whereas respondent
. authorities herein are taking énly item 1 and 2 posts;
~and not taking into account item 5 posts for the
purpose of 33%3% for the pﬁrpose of Recruitment
by promotion under Rule 9 of the IFS Recruitment
- - Rules. The respondents herein have wrongly fixed
the promotion gquota by taking the actual senior
posts only on the basgis of 77 posts K@é. 64 posts
-'&&”- . ' under the Sstate (Item 1) and 13 posts of Central

Government (Item 2).

4. It is humnly suémitted that promotion quota
should be 33%3% of the total Senior duty posts

i.e. 95 posts, 31 posts and not 33%3% of 77 posts
i.e. 25 poéts. ‘Senior duty posts mentioned in

" Item 5 of the Cadre strength iQe. Deputation reserve



-
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which is 15% of 52 posts to be filled up by
Directfrecruitment and is equivalent to '8)
posts plus and adhoc deputation posts of '10°'
i.e. '18' posts are clearly Senioty Duty Posts
and gannot be excluded for the purpose of com='
putatbon of the Promotion quota (i.e. 33.3%)
under rule 9'of the IFS'(Recruitment) Rules.
Rule 2(g) of the IFS (Seniori£y) Rules 1968
has defined the Senior Duty Posts and élearly
covers posts iﬂcluded énd specified under‘Item
1, 2 and 5 of the schedule to the IFS (Fixation

of Cadre Strength), Regulations 1966.

S, 411 the Senior Duty pﬁsts mentioned in
the Cadre strength must be taken into account
for the purpose of promotion towards 33.3% quota,
whereas respondent autho}ities cdunting only
item 1 and 2 Senior posts and excluding Item 5
posts for the purpose of 33.3%, this action.of
the respomdent authorities is clearly in vio-

S | létion 0f the rule 9 of the IFS (Recruitmént)
Rules 1966, Respondents cannot exclude the senior
Pos&s under Item 5 i.e. Deputation Reserve and
adhoc deputation and cannot deprive ;he right of
%he State promotees to be considered against
éﬁese vacancies. For not including these vacan-
-é;es towards 33,3% a large number of State Pro-
moiees losing their chances fo: prdmotion to IFs
since several years for no fault of them., Hence the

action of the respondent authorities is clearly

illegal, arbitrary and unconstitutional and it amounts
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%_in violation of applicants fundamental rights

guaranteed under Art. 14 and 16 of the Constitution
of India,

T . RELIEF(S) SQUGHT s

MAIN PRAYER: HENCE, IN THE INTEREST OF JUSTICE
it is prayed that this Hon‘'ble Tribunal may-be pleased
to direct the respondents herein,

i) to count the Deputation Reserve Posts
' li.e. 10 Posts and Ad-hoc Posts i.e, 8

Posts mentioned against Item *5' of I.F.S
FIXATION OF CADRE STRENGTH REGULATIONS
1966 for computing the 33.3% Promotion
Quota Under Rule &?"of the IFS RECRUIT-
MENT RULES 1966; for APPOINTMENT /73 BY
PROMOTIGN, and

"~ 1i) to direct the respondents herein, that on
re-fixation of the'promotion_quotao
applicant herein should be considered
for promotion with reference to the select

listsprepared ftav MFzsy ERD

under the IFS
~=.  (PROMOTION) REGULATIONS 1966 and pass

such other order or orders as deemed fit

R and proper in the circumstances of the case,
.- B INTERIM PRAYERS
F; It is therefore prayed pending disposal of the

main O.A this Hon’ble Tribunal may be pleased to cCanGader
;he:n&me=e£—ehe:applicaat—ﬁofapfemstien—te_£—F—s—aga¢nst o
the~vatancies—MARCH-1992—ana expedite the case,
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9. Details of the remedies exhaustedi
The applicant declares that no other alter-
native eiccept to invoke the jurisdiction of this
Hon'ble Tribunal,
_*; 10, Matters not pending with any other Court:
. v The applicant further declares that the
mtter regarding which this application has been
made is not pending before any Court of Law and
any other authlrity or any other Bench of the.
Tribﬁnal.
~ ‘ ,
11. Particulars of Postal order in respect
of the application fees; , ' ‘
| | R Qe €4692-3
» i) No. & date ?f Postal orders PeF : 102 9D .
| 12, Details of Index: -— | X
: ) 50
§ 13, List of e nclosuress  e-e - M‘ﬂ'ﬁﬁ:ﬂ? JRemaved
« N\ o
h o
. % )
COUNSEL FOR‘THE APPLICANT SIGNATURE OF APPLICANT
‘ RIFICATION
}I ]

. I,A. KISHAN, S/o Se.A . Vedeadalal~  aged about: 37
| Years, Occs DIVISIONAL FOREST OFFICER, JANNARAM, ADILABAD
DIsT. , do hereby Qdeclare and verify that the contents
in paras 1 to 13 are true to my knowldge and belief.

. o)
o ' y : |
HYDERAABAD; SIGNATURE OF APPLICANT

Dates

- he Registrar,
Tos gentral administrative Tribunal
Addl. Bench, Hyderabad-A.P
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THE "\JDIAN FOREST SERVICE (FIXATION Ojf CADRE STRENGTH)

I puesuaice of sub-rule (1) of rule 4 ol the
Indun Forest Service (Cudre) Rules, 1966, the
Central Govornmenr hereby makes, oo consultu-
tHon with the Toveranmient ol the Stale concerned,
the Tollowing reaulations, samely:—

1. Short titfe and copupeaecinant,— (1) ‘Those
repufations may bhe called  the Indian  Torest
Service  {Fisation of Cadre Streneth)  Regufa-
tiong, 1966.

(2) They shall be deemed fo have conie into
force with effect from 1st October, 1666,

2. Streagth and Compusiiion of Cadees—The
pOth borne on, and the strength and composi-
tion of the cadre of, the jndian Forest Service
in each of the State shall be as specified in the
Schedule 1o these regulations.

! SCHEDULE
ANDHRA PRADESI
1, Senior Pasts wuder the Stte Government
I

Chief Conserv ilor of Foresis . . . . 1
Additiona] Ol Conservator of Forests . 1
Additiomil Chiet Conservitay of Toreats, Wild
[ . . . . . ‘
Catsetydto, o Forests . Y
Consavilor o Forests, State T '-lmg Cndc‘
Hyderatiad . . 1

Conservitor of Forests, R.L,SL"H-I.'C“ and Dcve]op—

ment Circiey Hyderabad . 1
Conservator n‘ Forests, Wild Life M‘m'lgunenl |
Teputy Constrviior of Foresls . Kl

:puty Conserytar of Forests, Soil Lunsurw-

tion Divisicn . 2
Derity Conservitor of Jarusls St.uc I'nadam,
(J”(_!L, ]!y-\.ll‘ abad . 1

Deputy Conservator of YHorests, S.wr ]\11‘1 Dlvt- :
sion, Jigniniman 1&'}phm=md;y . . . .

al
Assistant Cnicl Conservilor of Forests 3
srate Siivicalturist . . N
Curitor, Nz Zoologicd P.uk . . , {
Working Plin Officer : 3
Forest Utilization Ollicer N ) , 1
priazipyt, Forgst School,  Yulandu 1
W Forests Ganaiiclst, |

4
| —_—

2 §uio- pot. under the Central Government
Tanabey o tabove . . . . .. 13
& | ——
77

4. Pasts o B l‘lllc--.l by praaotion in :wqﬁ’d&_n&:
T wiih rule "of the Indim Foresi Servics i
(Ra-cruits ot Wulss, 1966 . . . 25
4. Paststabe il Ly direct mm'!:n»nl . . 52
5. (i) Depataton Boaserve (e i3 of 4 ubove %
(i) ALl Jdepatution . . “ . 1

pal REGULATIONS,

1946¢

6 Leave Reserve (% of 4 above . . . 6
7, JuniorPosis {20 % of 4 above . . 10
B, Teaining Reserve @010 27 of 4 above . . 5
Drigect Recruiiment posts R . . g1
Promotion posts | . " . . 25
Total Authorised strength . 6
ASSAM
. Senioy posis under Lhe Stofe Governments
(.]1101 Conservaior of Forests . . . ]
Additional  Chicf Conservaior of l"ouuﬂs . 1
Conservator of IFusests 5
Conservator of Forests, })L\CIO]'\IﬂLl'i 1
Conservator of Forests, Econamic Circle l
Conservator of Forests, Heud Quartors i
Conservator of Forests, Sociaf Forestry . i
Deputy Conservaler of Foresls . . . 18
Depuly Coftserviator of Forests, Baslern Assam
and Western Assiun, Wild Lite Division 2

[Dpwly Cowservitor off Marests, Assim State
Zoo . . . . . . i

Working Plin Oflica

1

Forest Utilisagion Oflico R . . |

C Panning Olficer . . . . . 2
Silviceltoris . |

MEGHALAYA
Chicl Conservadtor of Foresls 1
Conservaior of Forests, Llevelopment 1
T¥apury Conservator of Farests . . 3
Deputy Conservalor of Forests, Training | . 1
*Working Plan Otficer |
Planning Glticer i
Sitvicullurists .« 1

48

a2, S(‘:’nim' pusts under the Central Government
w200 of Labove o . L. . 10
54

3. Posts Lo be filled by promglion in nccordince
withnile 8 ol the Yndian Forest Seryice
{Recruitment) Rules, 1966 . . . 19

4, Posts 10 be filled by direet recruitment . 39
5. Depulation Reserve 3159 of 4 ubove . 8%
G. Leave Reserve(@11% of 4 above , -, . 4
7. Junfor posts @205 of 4 above . ; . %
Y, Training Reserve (010% of 4 above . 4
Trree! Recruifmen! posts . . . ) nl
Pramoiion Posts | . . . iy
Total Authorised Siveagth | . . 82

Tincludes il e ugd heg
Meghalava Wing.
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%0, 31 INDIAN FOREST SERVICE (REGULATION OF SENIORITY)
AR ' RULES, 1968 ‘

In excreies of the powsss  conferred by  sub-
soction (1) of section 3 of the All-India Scrvillccs
Act, 9517061 of 1951), thie Central Governmiit,

I afier consultation with the Governments of  the

States . conortied, hereby makes the following,

. tules, nanjely = ‘

C I Shm't {itle »nd commencement.—{1) These

fules may be called the Indian Forest Scrvice
" (Reaulations of Scniority) Rules, 1968.

@

() ‘Sclect Lisl' means the Scleet List prepared
" in accordance with, the Indian Forest Scr-
vige (Appointment by Piomotion] Reguia-

tions, 1966. . i

. 3. Assignment of year of alloiment.—(1) Every
officer shall be assigned a year of allotinent in ac-

* cordance with provisions hercinalier contained in

this rule.
" (2) The year of allotment of an officcr appaint-

PPN JON “SP TR IRy C-N THE S UNEDS M, T R WY Y

T

. : . ' crvice shall be—
(2) They shall be deemed to have come into | _ed to the Scmcc" a .c . _
¢ foret on the 1st July, 1966, (2} where an officer is appointed (o the Scrvice
. K ‘ ~ on the results of a _compu‘llwc cxamnla-
! " 2. Definitions—In these rules uniess the con- tion, the year _foll';w'.'mgI “I](;: year in which
' 1ext otherwise requires,— S such examination was held:
. . : ; ; i by where an officer is appointed to the Service
} (u) ‘cadrc means AN ,Tl'}dlﬂﬂ‘dFOl"C- t.t‘thScr\Ihcg . ©at itg initial  constilotion in  accordance
, Cfﬂdlrc ?03%““;;‘:;‘;;} ‘:;i?.?,‘,j??-;x'ﬁ\ 1;‘.].5.,: ' with sub-rule (1) of rus 4 of the Reerunit-
3 ?%fﬁm ndian R ment Rules. such vear will be determined
» Yo . . . in accordance with the foliowing | for-
: {b) ‘Commission” means the Union Public Ser- mula e
I . e . ) - . .
. vice Co_n.ammmon. o, o . Year of allotment = 1966 min:r. (N1 plus hail
i (c) ‘compatitive ozc,ammai[nn mez}ins fthc exa- of N2) whercin—
i ' ;“‘_:J‘:‘;’gg:;trgﬁzfd to in rule 7 of the Re- " N1 represents. compleled years of continuous
l ent Rules; o .. service upto. Ist July, 1966 in a post cqui-
I () ‘gradation list’ menns a gradition list pre- -valent to or above a scniot scale post in-
P ¥ + . parcd under rule £ o cluded in the State Cadre, provided that
>~ i (c} ‘officer’ means a miember of the Service; any such Service rendercd during the first
» : (0 ‘Recreitment Rules’ means the Indian Forest ﬁ'}g'}f poars o]{ gaﬁd‘?“'d M of the officer
p r Service (Recruitment) Rules. 1966: ~ Shall be excluded dor this purpose.
F (£} ‘Senior post’ means a post included and - 'NZ represents completed years of continuous
< t specified under item- 1 of the Cadre of : . Gazetted scrvice upto Ist July, 1946 in--
: cach Stale in the Schedule to the Indian cluded in N1. :
! Forest Service (Fixation of Cadre Strength) . . . ) .
! Regulations, 1966. In computing the period of cantinians service
. for purposes of N1 or N2 any period during which
. ] ) an officer has undertaken training in a  diploma
and includes a post included in the pumber of - course in the Forest Rescarch Institute and Col-
! posts specified in items 2 and 5 of the said lege, Dehra Dun or an equivalent course in any
: cadre, when held on S““""; scale of pay. other institution which training is :ryproved by the
by an officer reernited to (he Service in Central Government tor this purpnse, shail not be
accordance with sub-rule (1) of rule 4 or taken into account _
. rule 7 of the Recruitment Rules: . :
> (h) ‘Service’ means the Indian Forest Service ; :]Prov,'(idcd ]that in the case of an officer who has
‘ o : o Py undertaken the training in a diploma course  in
g (i) ‘Statc Cadre’ and ‘Joint Cadre’ have the forestry at Delwa Dun for a pericd of more than
| 'f;‘:cm]'mé[_!.s “‘igf’cc?'"c’ﬁ’ _assd C‘f to them in ~fwo_ycars, the period spent by such officer for
A 119!:66'11 tan Forest Scrvice (Cadre)’ Rules, | - obtaining the final diploma affer’ hving obtained .
i : H . e .+ the preliminary diploma shall be iaken into ac-
(i) *Statc Forest Scrvice’. shall-have the means»  Count in computing the petiod of s:rvice for pur-
Jing assifned to it in the Recruitment Rules; =~ POSes of seniority : ' :
&, . Ay % . . . \ Jf-5. ., . . -
o ] (k) “State Government concermed’ in  relation *Provided further that the year of alloiment of
[ ' to a Joint Cadre, means the Joint . Cadre - an officer so arrived at shall be limited to the ycar
t " Authority. L, - which his immediate senior in the State  Forest
) u -*Added/Subitituted w.c.f, [-7-66 vids MHA Notification No. 2/9/66-AIS(V), di. 10.6-G8,
I . p ot S g - ' \
.- . ,'175 ".'i." ---.-‘.‘1_
3 ! '..{. : x
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THE INDIAN FOREsT SERVICE (RECRUITMENT JRULES, 1966

124
$“(3) The reglﬁahions made under sub-rule (2)
shall provide’ for the reservation, in favour of
gundlclzth:; helonging to the Schieduled Castes
and the Scheduled Tribes to the extent preseribed

by the Central Government’ by 'ofdérs issued by™™"

it, from time to time, in consoltation with the
State Governmenls, of the number ol vacancies
to be filled on the resulis of each examination.”;

(4) Candidates belonging io  the Scheduled
Castes or the Scheduled I'mbes declared by the
Commission to be suitable for appointment to
the Service with due regard to the maintenance
of effeciency of administration may, b uppotnted
to the vacancies reserved [or the candidatés! ol
the Scheduled Castes or the Scheduled ¥ribes, 4
the case may be, under sub-rule (3). '

(5) X a suflicient number of persons referred
to in sub-rule (1) of the requisite calibre is not
available for filling the vacancies reserved for
them, the wnfilted vacancies shall be wreated as
unreserved and filled on the results of the compe-
titive =xamination referred to in clause (a) of
sub-ruic (%) of Tule 4, but a correspouding
pumber of vacancies shall be carricd forward to
the next succeeding year or years@.

(6) The total number of vacancics resevved [or
the persons referred to in sub-rule (1) under this
rule and for the members of the Scheduled
Castes and Scheduled Tribes under any other
rule or order for the time being in force in any
year, shall not exceed <5 per cent of the total
number of vacancies to pe filled in that  year
through the competitive ¢xamipation and selec-
sion referred to in clauses (2) and (aa) of sub-
roks (2) or rule 4.

(7) ¥ the number of persons referred to  in
sub-rufe (. selected for appointment in a parli-
cular yeur exceeds the aumber of vacancics
reserved {or them, the names of the persons n
_xcess shali be kept on the waiting list for filling
vacancies reserved for the released Emergency
Commissioned or Short Service Commissioned

NET 3.--‘1161.‘['031;]]{;!1{ . by

Officers referred (o in clause (aa) of sub-rule (2}
of rule 4. in the next succeeding yrarl,

)

tions of the State Govermmnent coneemed and in
consultation with the Commission and in accot-
dance with such regulations as the Central
Government may, after consultation with the
State Governments and  the Commission,
from time to time, make, recruit to the Servics

- persons by promotion from amongst the subs-

tdntive. members of the State Forest Service,

) Where, a:vacancy -ogours in a State Cadre
which i’ to be filled under the provision of this
rule the vacancy shall be filled by promotion of
a member of the State Forest Service.

(3) Whete a vacancy ovcurs in a Joint Cadte
which is to bo filled under the provision of this
rule, the vacancy shall, snbject to any agreement
in this behalf, be filled by promotion of a- mem-
ber of the State Yorest Service of any of the
State constituting the group.

9. Number of persons to be recruited  under
rule 8.—(1) The number of persons recruited
under rule 8 inoany  State or group of  States
shall not, at any time, exceed 33-1/3 per cent of
the number of senior duty posts borne on the
cadre of that Stale, or group of States.

(?) For the purpose of determining fhe per-
centage specified in sub-rule (1) the officers of
a4 Sinte Foraut Sepvice, who may be appeinted
to any of the vacincies caused by the trausles
of cadre officers to another servico vy by their
quasi-permancnt deputation o the Cenus siadl
be excluded.

10, Interprefation-—1f any guestion driges o
to the iterpretation of these  rules, the  same
shall be decided by the Central Government,

[MHA Notification No. 216]64-A1S(LV) dated Ist
Seplember, 1966.]

sSubstitured woe.f 11-9.71 vide DP Notification No. 36/71-(D-AIS(IV), dated 19-T-71,
@iy Substirutsdfonited w.o.f. 11.0.71 pide DP Noificacion No, 3611 (13- ALS(TY), dated 19.7.71.

-

promotion.—{1) . The
Central Government may, on the recommendas’

[
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A urit potdtion datod 11,2.55 wea Filed
bufuLu tha MGH, fdgh court vt srtlolay 2&:
and 227 of che unutitution Cr madila Chalionglns
the prowotion quota fixed By the espondoents i
ths padhya peadesh coad e Of tho madlun i}.,-.m&cu.
Swivice, huruin aftes gulicd che Yowuu whiah wan

trunstucied o this gwibune) uv¢¢£ Sugtion 29 of
ths MQM¢uiaccativu Teiownals poe RIS LA N

2a {t. has boen prayod bhat dodos sabenula 2.
vule ¥ Ll tho I.P5 cedoy Tule 1956, vida the
dibsided gojulations 1988 published o part 2 of
Gacatte of  mdia sxtro=~ordinary dated 1lth Suly 1934

N

(ﬂnuaau:wna) tha total wumbor of senlior duiny Dposs
'which afy clabwed to ba 339, u&my&lJ‘nu QL 225
sonlor duty pusts under the Stata Govuermaent, 445
Posty oL Quotrkal deputation. Tanurie, 441 pousts of
interaal deputation reselve 1n the state und 10 posts
Ul luuvoerosolve dadalootivsug have not, Leon couniuc
afd Lockonod Yor coleuluting clws 33¢1/3% pxuuctluu
quota of Lhu sendor duty posts undur fula 9 GE Th
LYo MqC”ulUQunL Hlos WY7a. The gentral
LDV EL B C wid Bhia Lot QOVerissalh Reu. thuy
Fagpnndents bave wrongly Eloced tho PLOUOLLON quots
~. Ly taking the actusl venlors duty poEts ouly on ol
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Govermwsnt plus 45 posts of the cmntr&l deputation

regecva (226+45ﬂ271) by excluding the internal

" deputation resarve of 4h posts and 20 pOJLh of
‘ledva reserva,

It has ‘been furthaer pPrayed by the patitiouura
thdL O3 ru—thu}ioa of the-promotion quota, thay '
&ra ‘also unLitl»d to be considered for promotion,
for which uppropriate direction should be given
to the respondants with reference. to the aeluct

'llat Preparud in Noveuber 1986 under th s,

(prunotion) Ragulations 1966,

3. According to tia putitionura the prowmotion
quota should bo 33,1/3 par cent ot tha total sanfor

- duty posts i.e, 335 posts 1.9. 1 11 vosts und oot

33.1/3 perdent of 271 posts i.a, 90 posts as notificed

by the pespondents vide covt, of ndia ‘s notiticativng

.u.R- JO:(L) dated 11.7.64, AECGidiU”/iu thain iteoe

5 of the afora said notification i,a duyuLac‘

rosarva which 15 15 pPer cant of 181 posts £11:.4

by diract Lucruitmunc and 18 equivdlant to 27 noste

plus ad-hoc inc;uuse 0f 17 posts under tha stébo
Forest Development @ocporation 1.e 44 poBts Gre
Claarly senlor Qutylpostshand cannot bo excluded
for the purpoue of cawputation of ths promotion

qubta under rule 9 of I.F .50 (Rocrultment ) fpuleas,

L 2iu ulso clatmed that Yeaon ssiiveg whilcli fs o3l

gurcaut of thy posts £illed be Jfirsct rocradtmsul,

l.s. 11 purcunt of 181 posts equal to 20 pousts are
4ls0, posts usually f£illed by sanior scale erficurs
and therefore should also be roeckonad, It has .also
baen‘arguad that pule 2(g) of tha I.F.S (saniccity)
Rules 1968 has dofined the sanior duty posty wad
cloarly covers posts included and npuctfied undelnr
ftow & and itams 2 and 5 of thu_ﬁchedule%o the
Ik, 0olrixution of Cadsfe stronych) Ragulations
1966. It is howavaer, to bue observed that laave

Feservey l.o. dtum & squivalent to 20 posts undero

,tho atforessld schedule (unexire~A) Qs not coverasd

SO S— .
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Lirhin o ta
by thy dgfinition[f(g) df tha I.r,u(senlosity)
Rulus 1950 cltud Ly the polbitivners Lheu slva ,
L oad alsio not Loy cojently olarlélad on buholf
ol vhos posticionery Clat leuvu rusoetve canuol aloo

linilude posts on tho Jualor ucule of ¢hy Sarvicay,

4o L Bhu uule oX \-LlLLt.ﬂ vubidusions £iled l.ry
tha Leatnad counsel of the poticlonur datod 12Zth

DacuiBus 1906 At b5 bosen furthuer clatwed that thy -

acl;ual'p-'_:x'cantum Of thu prowotion of Tol'ed Culliw

or Faeoviloya kiﬁdbqh WOUKG Ut to 20 Parcunt ws uguiudu

40 pucuant of thu oA and Ls.8 cadra of Iyadbnra
pradesh whdch s discriminatory and SrDitcLary.  jpw

ithqgu PArguntayes have beon workad out has not buen

alucldutud viever, in tha originel petition tha-
putltionucu hava falurcud to 335 seniog duty posts R
whilo in the aforesald written note of submission !
datwd 12,412,198 the figure has been ravised to 389

Posts 33,1/3 puccont of which works out to 130 posts

althouzh  Au para 9 of tha LGg Botw tha claim wacks
ls atdll for 111 posts as prayued in tha original
Putition dutad 11.2019u5¢ “Tha LQLifiLuLion
lndicating  the uuthorisad cadre uwtrungehr of I,

T g Ifugeeh. deted | 157608 (s -t*:::;:""'.- ek ol

Jlvus a totul puubar of 306 JATaA] Lajhuh Ghvicuuly
thadu ara not all gsunioc duty poata, Therue 16 po

'5uch tldng as total stata cadre utxmwth of asuu

,pu;a 2 0L Chale woltten sub-mission Astad 12,12,39485, :

'5; m the return £iled by the Rebpondantel, puics
PR [} R .
Qovormusnt, the  Schedula under Gl IG5 Quidku julas

hadhys Pradesh cadro of .78 (Anncre-n} L aduitted,

pOutu only 45 rarursed to by the anLu;oqua lu

indicyting ‘tha total authorised ptrongth iz tha

Howuvur, 1t has besn contendad that tha internal
duyutdtiou Ludorva d.0, ltem 8 of the aforusaid

schwdule equivalant +~ “° .. | oru not adoelosfile
sonlor duty posts for the purpcse end itos & o lLaave
Leserve couprising of 20 posts are gu, sunior duty
posty, and in any casu botn thaus [w.umi JGanot bo . !
takon lako  account for celceulyting 23. 1/3 paroent
quota of promotion posta in tenas of wlo 9(1) of iy
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cadre strength Regulation nd jpilse +(2) (L) of the
Recrultmont pules of L7 ,5. Lt 48 clulmed that the
- flgura of 90,1.0 33.1/3 perceant of 271 posts
(226443 K.a, undsr items & and 2 of the schedule)
has been corructly vorked oute £

- Cn the quastion of promotion of State sService
of¥Lcaru of I.7.5 the figura of § par Cunﬁ.oﬁ
sanlor duty posts referred to in pucasd and 6 of .
the feturn with referonce to rule 5 of ctne I,7.5 o
(Rcomotion) Rules 1966 appears to huva heen wrongly
cltued lnstead of 10 percent envisaged ip the aforesaid
rule. it i clatued that the pwtltiouuru'figqraﬁ

at S.nhou 43 ugd 49 respectively dn the solact plst !
»Lfeporced on 2ilst Novaeuber 1984 which cowprised ef

"8 nawwes t.o, twicue the puwbex of 24 vecancies

Anticlpdted during tho year snd were oot covered by
the actual available nwbaer, Of vaguncies in the -
proadtion quota of Madhya Pradesh althbugh it 1o
concuded id part V of tha peturn of the respoundants
that the potitionaxrs names have bewp includad in tha
uuluct list of that year, -

I has to ba obsutved in this conzext that tha
Eijury ot 10 parcent au envlsuged in pule 5% of the
I.F,s5 prowotion pules 1966 .is with rsfersnce to
ftuns 1 ““3.2 Of the cedre strunjoh schiedule (Avexulu.hn) _
1.0 10 puréhnt of 271 posts whigh comus to 27 poutn ; T
and double of this figure coues to 84 posts for '
which thu select Llist ought to haves bewa prepuatred
_inutbdd of 'doubla the rigur\¢ of 24" anticlipated
-“dCQnCieu 1. e. 40 posts as the grester of tha Lus
fidyurues hua to he takasn into bonb.de;atiou for

preparing Lhe aulLCt 1ist under pule 5 of the DESEOLiun
Rulea 1900

It hdd wlso boen pointud out in  Respondunt by,
Return thut,tha amendinent to tha cadre ptrength o |
sehadule was. done on 11.7.1904 und not‘on lOyTuBQ, '

Ho NO Luparate futuxn hasn heon filed by tho

Cuspondent Stute govelnuunt. an applicablon by
intervenor hod R.MAShCe war aluo £iled praying for
comnont heacing of this upplication with on 08%/05

{1t 1,0 JChauliun and others ys o ynion od  fadda § othuru)

gl gl so (){lpﬂl’s:ﬂ.r:] t.lzl:.s'p._:l:._i,l‘.j.on_. i Lirayal Lo
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Sl Lo Lo,

M S HINTWITY h._:._‘;-riu‘J dy oL ummpt@d. 1he pointsg
valiod Ly Lhe bubecovener ulpusing the J_:L:l;il:iuix
WO ol Latian iuca COlIderatlon on wmeril.

e has buzn steted By the intorvenar tiwl
Ui fJuUuHJ”HCD iLve corcectly wolked wut chu
proavtton quota and that the cuadre .JLI.'n.n_jL‘
Regulutdions are slwilar to  those of LAW and

L2 pe_ulatdons and the JUILU prescoibed 1o

L r'_:jui.;xd..:r Lo Uhe oo Biled Ly Liw guion
0L ladla, the putitioners lhave furchor stresyud bne
‘uiuniklcunCa of ule 2(g) of the T.F8 (Sunlo~ley)
Rulcos IYOY and also oltad woVvE of Indla 'y listruetion
Cobtatined 1 pepartucnt of pocsonnel & Adwimiutrative
Aefons Llotieer Hd.d/ld/?O-Alu(Ir”) dated 26,5, Il
which fastruccelons arce copcoduced on Page 444 oL
ths all ndia Survicés jqenual edited by k.M pilshca

_(Liu& LdJLLou) wClurding vo widch scalor duty powsts

also Couprizse of tha internal deputstion ruserva

. . '!
witndn tha. gtate gove dpart tran tho guentral

depucation guotu in addition to the senlor cudre

o LG unde: thc stultae Governnaent,

Te . hu huv: congldered tne contencions OL Cht

putLtiunufq and thu RUQPU“JURLU, Tha uolu DULHL ﬁOr

S dacaruinuetion iu what L4 tha waaninyg and scope of

tha ‘'senlor duLy punLu° with rufoerenca to rulae ¥
of tlm Lk o0 (m.c.ru.Luuwm.) Luloes 1‘) D5 'rho Stutw

‘uovt in couponse Lo our dircections havo ulso filed

& stabanent of. OtL¢uLJ in position on buniur Jduey

poscs L the gtatei It i, lhowever, not NeCubodry

Lo jo Into ths detuiled position oF postiny of

orriteery o cadre or px~cadre posts L ithin the

Staltu,  Ttein 5 of jnnexutre-p which is gove of mudlz s

nocificatidn dated 1lth guly 1984 indicutes 4¢

Posty a3 dnternal deputation reseuva including
ad-hoc ihcgqasa,uE-L7 POSty undas bhe Ltato pogast
Davelopinenct gorporation. It 13 opon te the Zove
of ITodia and thQ‘ut&;Q covi to pocfiodicully foview
Che "codre ut:éh;uh Of Lhd I.F.s within tha stufa

under pule 4 of tha 1, b.s(cdura Rules) 190b ud, S

15 also done in Lh_ Caue OL Iah,.5 and 1 JPDe  OuCO Gn
ad-hoc "Lneruase is’ notigiod undur Lhe Schedule Lo the

Lolos Cudrae strungth mdgulutluns iy Lo annoxuru-a that

A

-\

-
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Sbocomes part of the authocised cadra Struen)ti.

Jt hau not been sericusly diaputed/on potot, of
fact by ths respondeunts that the iuternal dopututios !
Lesalve couprising sl 44 posts listed o it D
of tho ;sch.u;dula (ramaxura-n) does ot comdPrisa ofF
seidor duby posts, I

w Morvovaer rule 2(3) of thu'IJEQB {Iyagulatian,

of Sendlority) pules 1968 clearly stetes as followy g

. uufiuutionu- I these rules, wlass ths conlos

OLherwise £equifoym '

{J) tobiul pout ! uand a podlt lacludoed aucd spacitied
undar 1tun 1 of thoe cadru 6f sach atute in tha ‘ E
schadulae to the edian porest gurvica (yixution
of oadra Strength) “regulations 1966

Q > : amd lncludos a post included in tha nuuber of postu
' speclfled in ltwus 2 and 5 of the gedd eadce
, ku.h‘:: when hald on sanlox sca;c of pay, by{ an o_i:'t'ic:er
% o recrulted to the service in accordance with
\ sube-rula(l) of rul & 4 or rule 7 of thﬁ
g ) pecruitiment pules,n
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ST v

- i . vhes Lt has Dean explicitly pxoiluud iu the

' ubOVu fule that posts ugdar item 5 of the Schadule
g X ed (Gidra Royulution) that 13 Annexure-pn shall bo
_truutud to be part of the sanior duty posts." ghig
inLuLpLuLdtion 1s furcthor supporctud by Department of

. "
a—— i A
R

Parsonmnel ts lettor of 26th may 1971 ruforred to

b ki
At i i
'.

Fs

under tha prGqulug paragraph.and 8leo tha warlier
}nniﬁtry 6f Hxna AXfalrs p,.o.Lotter Mo.(27.20+64w
15)duted 24.-,56 raproduced on pagass 444 o 44§ of
the ALl mdia surv1c¢s mdnuuul cited.aarlior. : _'? 
Thurefors senlor duty posts clourly qomprisa cf th@

following 3 categoriua,

(a) wvenlor posts iun the stuta gove
() ountral fdepuatation quuﬁa
oo ke) Beputation cosurve
B Phare 1s no disputs wu rugudds (@) «ud (b) above
which total 27l”pouts as adnivted by the respoudsapta,

\ CpMever, thye Cespondunts ard cleazly wreay in
Lo dverxing thuat thh CuTegary {c) poutu vl‘~t manhldonsed
' i el

i- ubovgs.{x.aiwl.l.m oL im...u?uul deputation LosaLvi
vithin Ll Stutu und aku covarsd Dy-dlus b 0L Chw ve--
cohodule (Annoxula~n) 3ra to be axcludod wiillo

- B . N N . Lot & TIVAIE mand el ' 1
calculating tha 33 1/3% promotlon quats Undist Lwl

\
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cupecifiaed under llany 1; 2 &5 of tha Schedulo,

\.¢

M Lcluded tor computing tha prowetlGn quois,

aryg vhowi ln uie fogtnutbe of the schedulo au
e

Fulus Qoes ot gl aby rvetarenos to 19 of tha posts

'may not hava includued them ud part of the 44 pousto

Cin Ltua $ 0or the schudule undus the Gadiu utruthh

' ay. pust off tho'ﬁtranjth ajainst which promotion

Cdepdcatlon DoduelVee Thuegokora, tlw gncica 44 posts <
Tand not Only 27 poscs'huva to be. :ackonad agalnst - .0 . . :

5:Lotul :mnwuc ot puatu d}aindt Lha 3JA QuotS . uhi h A
T liava L0 bw cuuntad bu»duuﬂ 299 thmb La 100 posts

A

»”{wouuthJ codro scrongth regulations baa €& be
PR o - . .

£11led by Alruct Cecruitmant should be counted
‘towards the prowotion quotu o 1Y poots which

CHged /14 TU-als (1) datod 2645301973 nsntionsd carliex .: S )

;unddr a«cprporétion QrﬁiinCludad in tha funternal.

w?m

9 of tha T. Fo5 (hocrultiont) rulas,
. '

) A Polut that peuds gicwlpaclon lovoves

18 whotlhsr ajeinsi icam 9 0f tha schadula only

27 posts which i 1&% of item ¢ i 10l poutp

— =

L [

ad~hoo lnccsdase undoar thias Statuy Forost Qrepolatica
alwuld aluo Includaed g0 27417544 posto os sl

™

cogubnst dtan S5, jwmle 2{3) oL Lhia X 0.5 senlogily

rillod by direot Xecrultamant ruferrod Lo i dtan
5 of the schedule undour cadeoa sdtroangth Rajuletion
but only makes 'a ryferenca to the nuwmbel of [outy

If tha incrudse. 0f 17 poots was oaly ad-hoc covormmant !

N —————

shown agulnat dtaa Slof tha schudula. (ol rule
4(2) of tha I.F.5 codru (ule) 1956 tia cendral
goveritiene in consultotlon witiy Stata Goveonuedt
ﬁakes a trionnlal reviaw of the cadre goaposition

—p————

Of tha Ltute, Wity tho provisional lnereasd off

the Y7 poonty a3 buuu aubafiud end lucorpuratad |
i '}

S5 1Y Lamid

nejulutions, it would oppear Lt vy o bo countud % e

posty have: Lo by ruckonsd, Do the dspartment of -
pecsonnel apd admlnistrotive pesLodints lebior '

vide puara (1i1) under lten 5 0f that later posts

k] ]

ftant 50 IE only 27 poats aro countad then the

40 all, Lut 1f «ll Lho 44 posts are countod Lhmn . ' i

Lnu Lotal nubax of such pusts DeChas . 315.
wa, therefore, hold Lhat Ll duﬂutdtiun

ruservae of 449 postty llsted s Ltam 5 ol ths Sehduule
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G, A# Fagards tha guestlion of countdng ftem

6 l.o. leuave ruserve of 29 popts under Tha

schuduls{which is 1% of ivem ¢ L.en 18Y pouts)

in our viuw RO COogwnl case has baan wmwade by

thy: putltlundrb For reckonla; thiv towards

Prueocion guoti, MpLeover, this ftwuu i ol oo nog
Ceovered vides rule 2(y) of thie sunfority rules
1966 cited by petdtionors thenselves, hd uentlonsid
carlier it is ot aluo necessary that leave £eoaLlvay
Cahmot cauprive of juuiof s0ale posts, therefors E
tha coutention of the rosyondoncs i6 corruct
thal Juave x»uarvn Celliut by gountud for Cauputdng

tho pranotivg Juula,

9 In the pot rcauit Lhws promolblion Qquot e i
Of the I,1.5 cadrd Gf tadhya prdduuh hay to ba }
dllowud on the basis of 315 {l?lﬁ@e) sonior duty |
BOULS Ccoanprising of 226 sonior AUty posts 1n Gl ;
stuto, (Lten 1) 45 pouts  central depatacion [
Leverve (Ltem 2) and internal deputetion rodasve ;
Ooff 14 Dosts (ituw 5) L.a Lobal J1% posts, 33 l/J“ '
of which f.ve 1/3cd thoreot comuss Lo 105 PoBts, !
Thu s L]ulj)rLMH)tiQn,‘ldOLu' S8 L 7,0 Cadie of nnuk !
undler  rule 9 of: the xecruitmont fules has to bo ;
treatad as 105 posts und not 90 posty aw. ipdicateaq i
in Gove of India notification s off 11, 7 .00 dou ‘
Schedule (Aunexure-p). e accoxsingly diroct the | |
CfRespondents Lo make blea umdqubary Corraection to
Lho suid notifdcatipn, ' '

10, Oa the question of promotion of the
‘putitiouuru.WU do not conuidoer it MeCusluLy tao
JiVU any directlon at the prasost stege. Tt is -
opun Lo "the pespondenty to -raview the position
Of the putitionacs in the contoxt pi tho revised
.cud;c scrength Ln the light of dirucLio: in Lhe
ptucudth paragraph and obsurvationa Cuntuinud
in para 9 of this audguasnt in Legard Lo Lhm o
sslect list of 1984, R e

o i
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1, In thu ot rosult chiz petlclown 1w partialliy

alluwed au dlruectod and chsurved in paras D & 1.0' :
aboﬁu, - F

In thia CliCuwammvualcun wa Cits cuooe Slwru 39

LU OLUul &4 Lo Casin GL Litljeticne
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* CENTRAL ADMINTSTRATIVE TRIBUNAL
“ — HYDERABAD BENCH

-

fth Floor, Insurance Bgilding
Tilak Road, Abids, rdyderabad,

Date: [4-232

o.A.Regd.No.,357 . L
s -

r
T e '/[”‘”4, | ‘ |
Sir, o

I am to reguest you to remove the defects mentioned below in
your application, within 14 days from the date of issue of this letter
failing which Your application will net be registered ang action
%;3/§'(4) will follow. P 6‘;12Q1.

= W,G\ Q_MM?-W %7?7’” |

o~ Lot 7 |
T Vepoleh /A | . o L
2’{;7%}/@ (or o rionctlon anistra tfy
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL /

HYDERABAD BENCH 3 HYDERABAD

3
. O.. No. 456 of 1993
A.xiahihg - Applicant

-—

Versus

o

Union of India & Others Regpondents

- * COUNTER AFPIDAVIT PILED ON BEHALP OF ALL THE RESPONDENTS

I, A.K.Goyal S/e Sri B.R.Goysl aged about 38 years,
Occupdtion t Gevernment Service, do hereby affirm and state
as follows

1. I am the Deputy decretary to the Government of Imdia
in the Ministry of Environment & Foreésts, Paryavaran Bhawvan,
New Delhi-110003 and representing the Respondent No.1 and

as such I am fully acquainted with all facts of the case,

I am filing this Counter ‘Affidavit om bshalf of the first
Respondent as I am competeat to do so. The materisl aver=-
ments im the O,A. are denied save thoSe that are expressly
admitted hereim, The applicant i{s put to striet proof of

admitted hereunder ¢

7 At the outset it is submitted that the O.A. is
liaH{a te be dismissed for the simple ground that the same
is darred by limitation, As contendad by the applicant, t“
notification revising the strehgth and composition ef the

.A.P.Cadre of the Indiam Forest Service and imcorporatimg
streangth and compesition was issued om 6,4.1988, Amendmen
to &#ks provisioms to rule 9(1) of the Recruitment Rules we
motified em 22,2,1989, The present stremgth amd compositi
of A.P.Cadre of Indian Forest Service was notified enm

Attester
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13,9,1991, Therefore the cause of actiocn to the applicant
arose on 13,9.,1991, 4f not 6.4,1988, sSince the agplicant
has filed the above 0O.A. on 16,2,1993, the same isa admi~
ttedly beyond the limitation srescribed under section 21 of
Administrative Tribunal Act, 1985, Therefore, the 0.A, i8
liable to be rejected on account of the laches of the
applicant,

P

It is further submitted that the agplication is
1iable to be rejected for Aonwjoinder of necessary partias,
If the>prayer of the applicant is allowed, he may stand a

 chance of being promoted to the IFs and thus becoming

senior to officers borne on the A.P.Cadre of the said
Service to whom he would otherwise be junior in service,
Having not impleaded them, the application suffers £rom non:
joinder of necesgsary parties, |

It is also submitted that the 0,A, 18 liable to be

_ dismissed as premature as the applicant has not exnhausted

the alteraativa~femad1es available to him in Service Rules,
and has approached this“ﬂbml@@g Tribunal without exhausting
the yremedies. h

Without prejudice to the zbove abhtenti@ns, the
respondents submit the brief facts of the case as follows

e

Background of the cage 8

This is an spplication moved by an officer of the
SFS of Andhra Pradesh, aspiring for promotion to the IFS,
in which he has challenged the manner of determination of i}
the number of promotion sosts &n tgn Andéhra Pradesh cadre
of the IFS, The petition prays for retrospective redetarw
mination of the number of posts to be filled by the method

“of sromotion from amongst officers of the SFS in the Andhra

Pradegh cadre of the IFS, Promotion is one of the methods

" of recruitment to the IFS laid down in rules<4(2)(p), 8

and 9 of the IPFS (Recruitment) Rules, 1966 (hereinafter
referred to as 'The Recruitment Rules®) and regulated in
accordance with the provisions of IP5 (Appointment by

-

Attestor xDeéonent
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L
Promotion) Regulations, 1966 (hersinafter referred to as
‘the Promotion Regulations).

—dn,

‘3 -

2+ The present petition bsars clese regemblance to OA

Ros 213 of 1991 titled A H.Ouaraishi V3e UOT etc, already
pending before this Hon'ble Tribunal, However, the applicant
herein gravely erred in the matter of his knowl edge &s to the
provisions in. the rules ané regulations as on date, The erross
committed by the applicant are that 3

(1) The srovisions of the Recruitment Rules in rule (9) which
are central and material to the disputes herein, have been
amended wee,f. 22,2,1989 by the Govt, of Indis (Minisery of
Perscnnel, Public Grievances and Pensions) (Department of
Personnel and Training) Notification of the same date by which
the following amended provisions have been substituted :

The number of persons recruited under rule 8 in any State
or grous of States shall not at any time exceed 33&Y, of the
aumber of those posts as reshown against items 1 and 2 of the
cadre in relation to that State or to the group of State in the
Schedule te the IPS (Fixation of Cadre Strength) Regulations,
1966", o
{41) The atrength and composition of the Andhra Pradesh cadre
of the IFS was notified on 13th September, 1991 and the
netified strength was as follows s

1. Senlor posts under tha-state-covég'“ - ‘ 80
2+ Central Demputation Reserve & 204 of 1 above 16

3. Posts to be f£illed by promotion in accerdance ‘
with rule 8 of the IFS (Cadre) Rules, 1966 32

4. Posts to be £illed by direct recruitment 64
Se. Deputation Reserve @ 25% of 1 above 20

6+ Leave Reserve, Junior posts and Training

Reserve @ 304 of 1 above 24
L
Direct Recruitment posts _
Promotion posts : 108
Total Authorised Streagth 32
240

Prior to the above notification the strength and compos
sition existed as follows having been so notified by the
Department of Personnel and Training Notifiestion

Attastor
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80.16016/07/88-A15(11)~A dated 6,4,1988

1. 3entier posts undar the State Govt, 64
Principal Chief Consarvator of Forests 01
Addl, Chief Conssrvator ofrForests

{(wildlife) o1
Conservator of Forasts 09
Conservator of Forests, State Trading
Circle 01
Consarvator of Feorests, Wildlife
Management 01
Dy. Consarvator of Porests 12
Seil Conservation Division 02
DYe Cunaarvator: of Forests, State Trading
Circle 01
Dy. Conservator of Porests, Saw Mill
Division, Janaram & Rajahmundry 02
Assistant Censervator of Forests 03
State Silviculturist 02
Curator, Nehru Zoslogical Park 01
Working Plan Officer ' 3
Principal, Forest Sehool, Yalandu (131
Forest Ganaticist ' 02

2. Senior posts undar the Centul Govt.

& 206 of 1 above 13
g

3. Posts to he filled By promotion in
accordance with rule 8 of the IFS
{(Recruitment) Rules, 1966 25

4, Posts to be filled by direct recruitment 52

5., Daputation Reserve @ 25% of 1 above 18
6. Leave Reserve, Junior posts and Training

Regerve @ 304 of item 1 above 22

Direct Recrultment Postas 98

Promotion Posts 28

Total Authorised sgtrength

Attestor
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It i3 the strength and composition notified on 6th April, 1988
which has been made the object of challenge by the applicant
in the sresent amplication, Incidentally, in case the
apslicant's grievance waa in relation to the strength and comm
pogition as notified on 6th April, 1988 the present application
has been f£iled by him hopalessly time barred,

3. In esddition to whet has Desn statsd above, it is sube
mitted that the disputes on the lines raised inithe present
application follow from a judgement rendered by the CAT =
Jabalpur Bench on 9th June, 1987 in TA No.81/86, The present
application can be @ppreciated in all its aspect, 1if the
genesis of the application, which lies in the judgement of the
CAT, Jabalpur iz gone into. The brief background is stated

‘herein,

4, In T.AWN0.81/86 above mentioned, the Hon'ble Tribunal
pronounced their judgement on 9.6.1987 and the coperative part
of the judgement rezd as under & '

%9, In the net result the promotion quota of the

| ms cadre of Madhya Pradesh has to be allowed on the

bagis of 315 (271+444) senior duty posts comprising of

226 senior duty posts in the Stata (Item 1), 45 posts
central deputation reserve (Item Nos2), and interns)
deputation reserve of 44 posts (Item 5 f.e., totsl 315
posts, 33YM of which i.e, ¥3rd comes to 105 wosts.Thus
the promotion quota of IP3 cadre of M.P, under rule«y

of the Recruitment Rules has to be treated as 105 posats
and not 90 posts as indicated in Govt., Oof India notifiw
cation of 11.7.84.,.. We accordingly direct the resmpondents
to make the necessary correction to the gaid notification,

10. On the question of promotion of the petitioner
we do not consider it necessary to give any directions at
the present stage. It 15 cpen to the Resspondents to review
the position of the petiticners in the context of the revised
cadre strength in the light of direction in the preceeding
paragraph and observations contained in para 5 of ¢his
Judgement in regard to the Select List of 1984,."

The above judgement was appealed against in the Suprems
Court of India, who dismissed the appeal at the admission
Atage itself, on the 18th April, 1988,

5e Before going into the details regarding the above case,
it woull@ be necessary to examine the cadre structure of the

Attestor Deponent
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Indian Forest Service, The atrength and composition of the
IFS Cadres in all cadres consists of various components,
censisting of 2

1, Senior duty posts under the State Govt,
2. Central @eputation posts

3, State deputation reserve

4, Leave raserve

S+ Training reserve

6, Junior posts reserve

I. Direct recruitment posts
1I. Promotion posts

I+ 3ILw (1) to (6) = Total Authorised Strength

B The deducing the pﬁemotion posts, the modality adopted
that 1/3rd of the posts at (1) and (2} above were worked cut.
Phe authority teo de so was the provision of rule 9(1) of the
IFS (Recruitment) Rules, 1966 which reads as under 3

-~

"9, Number of persons to be recruited under rule«g(1)
{1). The number of persons recruited under rule«8 in
any state of group of States shall not at any time, exceed
3351/3% of the number of senior duty posts, borne on the
cadre @f that State, or grous of States.” |

Therefore on receipt @é the judgement the possible
resercussions in the other two All India Services were
examined in consultetion with the Department of Personnel ands
PTraining, .It transsired that even in the IAS, end the 1PS,
the provisions in the statutory rules relating to appolntment.
cemputation of the promotion posts were the same as in the
Irs. However, in the IAS/IPS, the rules were amended by a
notification dated 2B.6,1966, and the following srovisions
brought in & | : ‘
& “9(2) The nunber of persons recruited under suberule(l)
1§ha§y state or group of States shall not at any time exceed
%3&1/3 of the number of these posts &8s reeshown against
item 1 and 2 of the cadre in relation to that State or to

the group of States in the Schedule to the IPS (Pixation
of Cadre Strength) Regulations, 1966",

7ic In the context of the above amendments carried ocut

J
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in the lAS/IPS Rules, it is of essence to ocur ®resent
considerations to note that 1

"] -

{1) even before the amendment wes notified on
28,.641966, the actual manner of computation
of the posts available for promotion as the
some, vize item *1' and *2¢% of tha Cadre
Schedule being divided @ 1/3rdy

{2) The IFS having been constituted wee.f. 1.7.1966
the amendment in the IAS/IPS could not be
carried out in the IFS owing to a clerical

~ omission, 83 the IFS Rules were then in an

advanced draft, or printing stage,

: Going by the advice of the Department of Personnsl
‘and Training, it was decided to amend the Rules for the
IFS to be at par with those in the IAS and IPS, and also,
to ensure that the provisions in the rules reflected,
succintly, the intention in division of posts in the pro-
motion-and the direct recruitment segment, Even as the
pstitionsrs in the M,P. cadre of the IFS had approached
the CAT u-Jabalpur Bench in a Contempt Petition the
£ollowing amendments to the xules/fegulatians were notie
fiad on 2242489

{1) am smenfment to the aecmitment Rules,
bringing the provisions at par with the
IAS and the IPS #

{2) amending the Cadre Schedule retrospectively
wWeeofy 11.7.1984 in terms of the CAT «
Jabalpur judgement and thereafter, reverting
to the position obtaining eriginally w.e.f.
2242.1989, conseguent to amendment of the
rules, |

e It ia submitted that, as will be clear from the
above submissions, it has now here been the intention of
the Union of India to £4ill by the method of promotion of
officers of the State Forest Service, any posts over and
above a number greater than 1/3rd of the posts figuring in
items 1 & 2 of the Schedule to the Indian Forest Service

o
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(Pixation of Cadre Strength) Regulations 1967 (hereinafter
teferred to as the Fixation of Cadre Strength Regulations).
Even after the amendments in the M,P,cadre of the 1IFS in
terms of the judgement dated 9,6,1987 were effected by
natifiaatimn dated 22,2,1989, it has been held by the
answering responients that the gotual number of posts to
ke filled by the method of sromotion cannot excesd 1/3rd
of the posty under items { & 2 as aforegaid. In terms of
srovisions of rule # of the Recruitment Rules, it will be
seen that the maximum number of posts that could be f£illed
by promotion has only been laid down and it is not incume
bent on the Central Govie td £41) each of the available
posts, necessarily, by the stipulated method. Whilg it is
rot dendied that there hsve to be cogent reascns for decline

e

ing to £411 any of the posts that could be £illed by the

method of promotion in terms of rule 9 of the Racruitment
Rules; the agparent error in framing and notifying the
Rearuitment Rules, which is evidént from the above sube
missions was the basia for not £illing up-the posts in
axcess ef tha intended. figuresa.

16, Thexefore, for argument‘s sa“he. even Lf the Fixationm
of Cadre Strength Regulstions in the Andhra Pradesh cadre

of the IFS were to be amended including under the head
*Promotion posts' 1/3rd of the State Deputation Reserve

in addition to the duty posts unﬁet the Central Gevernmene
and the State Govt,, there c¢an be no dhl;gation to necew
ssarily £411 all these wosts as;tﬁe,paats'that age

required to be filled by promotion are sniy an ﬁgper limie,

11, In any case such amendment cannot have validity l
atter 22.,2,19389, the date on which the gxaviaions~af rule 9
of the IFS (Recruitment) Rules, 1966 have boen amended to
spacifically srovide for computation of the posta to be
filled by promotion taking into acsount the Senior duey
posts under the State and those under the Central Govi.
and deducing the posts to be £1lled by pmemotion.

At¢testor aponent




In reply to para 6 of the O.,A, the regpondenta
submit the reply as follows 1

G

As far as the position of the agplicant {n the State
Forest Service of A.P. are concerned, respondent No.2 is
fiompetent to give detaflad reply, However, in relaticn
to eligibility for censideratien for promotion to the
IPS it is sulmnitited that the relevant provisions are
contained in the Recruitment Rules and the Promotion
Regulations The responlent No,2 will regiy the averments
of the applicant as far as his claim of being eligible to
be conaidersd for promotion to the IFS. However, the
mere fulfilment of the conditions of eligibilitﬁ 1aid down
in the provisions of the above rules and requlations ate
not good and sufficient for consideration for promotion
a@s in addition to fulfilling the conditions, the aspirants
from the SFS have also to meet the requirement of baing
within the zone of consideration to be congidered by the
Selection Cemmitice, , ‘

12. It ig submitted that in the meating of the Selection
Committee conducted on 16th Eéiéhi 1992 for consideration
of officers of the SPS of Anéhra Pradesh for promotion to
the IFS, a total of 26 officers were considersd but the
name of the applicant was not included thereinf (aAn
ofﬁiaer by the name Shri A,Kishan Reddy'was'howaver in the
list of officers considered), Therefore the contention
that the applicant is not being premoted to the IFs for
want of vacancies 15 not sustainable, ' '

‘13. It is submitted that the provisions of the {Recruite
ment Rules, reproduced in the averments in this paragrash
reflect the position as it obtained prier to amendment of
the saiﬁ rules wes.£, 22,2,1989, By the said amendment,
the provisions of gule<t(2) of the s3id rules ptand
amended and the srovisions &s they yresenﬁly-exist read
ag under 3 ‘ S
"9, The munber of persons recruited under rule 8
in any State or Group of States shall not at any
time exceed 33&1/3% Lif the number of those posts
fas reshown against iftems 1 and 2 of the cadre in
relation to that State or to the greup of States

in the Schedule to the IPS (Pixation of Cadre
Strength) Regulations,1966,"

The strength and composition of the Anﬁf}a Pradesgh

Rttestor - : Daponent
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cadre of the IFS as mentioned in the svermonts in this
paragraph are glse not correct. The said position, as it
stands revised by the notification datod 13,9,1991 aforee
mentioned is as under

1. Senior posts under tha State Govarnment 80
2, Central Deputation Reserve O 20% of 1 above 16

3., Posts to be filled by promotion in accor-
danes with rule~8 of the IPS{Cadre) Rules,

1966 _ 32

4, Posts to be £illed by direct recruitment 64

8« Deputatien Resgerve @ 25 of 1 above 20
6. Loove Reserve, Junior posts and Training

Resgserve & 304 of 1 sbove 24

Direct Recruitment Posts 108

Promotion posts 32

Total suthorised strength 140

The total authorised strength gtands at 140 in which
ths ccmponent..of promotion posts stands at 32,

14, In view Zgha changed position in respect of the provie
sions of rule 9(1) of the Recruitment Rules, tho identificac
tion of sonior posts for the purpose of computation of the
total of promotion posts aprsers to bo unnecessary.

15, It is submitted that with the smoandment of provisions
of rule #(1)#f the Recruitment Rules w.e.f, 22,2,1989, the
position in respect of the computation of rremotion posts
has bacome explicit and it is only item Nos, 1 & 2 in the
strength and composition of the State cadre which are now
releavant,

16, The posts at Item Nos. 1 & 2 of the strength and con=
position of the Andhra Pradesh cadrc of the IFS are presently
80 and 16 respactively. Deriving therefoom, the maximum
mumbor of rromotion posts has correcgly been computed as 32.
The pesition indicated in the averments on the part of the
applicant takes into account not only the incorrcat assump=
tions as to the provisions of the Recruitment Rules but also
an incorrect position in regard to the strength and composir
tion of the Andhra Pradesh Cadre of the 1IPS3,

@ﬂ"‘j/
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17. The computation of the limit on the nunber of prom |

motion poests by reckening only Item No, 1 & 2 of the Cadre

Schedule is in terms of the provisions as they exist now,
in the Recrultment Rules, The applicant in these averments
taken into account pot only the sre 22,2,1989 provisions in
the Recruitnent Rules but also ‘the position in relation to
the strength and composition of the Andhra Pradesh cadre as
it existed prior to its fevision on 13,9,1991,

18. For the reasons stated above, the applicant has not
made ocut any case éither on facts or on law and there is ne
merdit in the 0.,A, It is, therefore, prayed that this

'Honourable Court may be pleased to dismiss the 0;A. with

costs and pess such further and eother order or orders as
this Hon'ble Court may deem £i¥ and proper in the circume - —
stances of the cage,

Selemnly and sincerely affirmed
this day of April,;, 1994 snd
signed his name in my presence,
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" BEFORZ THE CENTRAL ADLIRISTRATIVE TRIBUMAL
HYDERAJAD HEMTH: . HYDZIR4ABAD

0.A. Mo. 456 of 19603

Setween:

A, {dshan . Auplicant *
And - '
1. The Union 5f India, represented ;
bv its Secrelsry, iministry of g .
Eavironment and Forests, 230 . . .
Cow~lev, Lochi Houg, ‘ - e
New Delhi. - - 8
2. State of Andhra rredesh represanted -
. by hief Secretary to Governnent, '
A.P.becretariat, Hyderabsad.
3. Frincical Chief Conscrvatlor of
Forests, Jewart-ent of Forests,
Gagan Vihar, ayrersbad, ' Respondents
Clgiiizn AFFIDAVIT FILED ON BEHALF OF THE REZPONDINGS NO..2 & .3
I, t.h.Narayana, scn of Late Hri A.Annzpua aged about
. f
51 yeaTrs, residing at Hyderabad do he reby solesnly affirm and i
. ~ 3
sincerely state as fsllows: ;f
S, . t
~ T + l . 14 ¢
2. I am.tha Deputy Sacretary te Covernment {All Indiaz . -
Sarvices) in General Administration Pepartmant and I am-
authorised to File this counter afficevit on behalf of .
respondents Nos. (2) and (3). I am well acguainted with the .

~~ “

4
j 3. I have ¢one threcugh the original application as well
t as the counter affidavit filed on nehalf of respondent HNo.1. .
é‘ : 1st page R tes "L

: Hlo. of Corrections ATTELTCR E=PONENT
2 . Sectien Officer (S:C.) Dy Sectetary to Gove. (A1)
' _ Ganeral Administiatien (165 ) Dept, G.AD: AP Sccretutint, Hy. ,

. '-'ocretanut. Hyderamad - 500 0z3.
J
oy A L
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I deny the averments made in the orininel apolication save

those wiiich are specificaliy admitited Hérein.

4, In renly to pars 6(1)=of the application, it is

resvectfully submitied that the applicant wras selected by

the Andhra Pradesh rublic service Comnission for sopointment .
to.cat@qary IV of A.r.Forest Semvice -fules viz., &ssistant -

f Forzsts and accordingly he was appointe’” as

a0

o
MVEe Do

Conserv

10y

such in G,C,.8.80.636, Forests and Aural Development ' >
Departoant, dated 28.9,1979, OCn apoointmont,; he joinec the
State Ferest Service College, Coimbatore for training for

a pericd of two yeals comaencing on 1.11.1979. He has
S i . PG
completed & vears of service on 31.10,1987.,

e o ] o _..m:-:-m:-' TQFJ-MM

o

5. In ordsr to censider a State Forest Service Officer P

for appointinent to Indian Forest 3ervice, he should fulfil

-

the conditions stisuldted in the IFS (4ppointmasnt by Fromotion)
Aegulations, 1966. Tha conditions in brief are (1) that he
should have completed.8 years of service in State Forest
Service; (2) that he ?hould have Deen a substantive holder

of a post in St;te Fgrest Service and (3) that he should not
have completec 54 yeé;s'of age as on the qualifylng date. |
5. - 1 subnit further thaﬁ the third resooncdent throush

his proceedings No.34536/31-11, dsted 21.7.1989 apoointed the
anplicant as 2 full member of service with effect from 1.11.1687

-and placed him below Sri ¥.Adivavpa, a direct recruit

204 page . M‘\Q\*\“\“—&Q

No'. of Corrections . &ATTESTOR y: &
. Dy,

QN

| . b7t Gove. (ALS)
Sccrio-'? Officer (5.C.) G.A.D. AP. Sccretariat, Hyd!,
Genarg} Adminigtradion 11 F.3) Nept. ' .-
Seqr_ela riut, Hydetabad - 500 022,
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Assistart Conservator of Forests and above Sri ¥.zswarchand.

T T submit further that the applicant having been
avncinted as full meﬁbér of the service with effect from
.11.1982 through the proceedings dated 21.7,108¢ issued by
the third respondent became eligible for consideration for ' -
inciusion in the 3zlect Lists prbuided he 1is within the zone

cf consideration.

&. - I respectfully submit that three select lists were
orepared for the yesrs 19288, {196%)and 105 ,after the applicant

Lt ; '
coprleted € years of service in State Forest service. There
was no select list fof 1@90. The Sélact List for the year
1038 was prenaréd on 27.12.1988, :Thq qualifying date by which
an of ficer is regulred to fulfil }ﬁe_conditions for consideration
for appointment was 1.1,1988. The size of the Select List
fer 19 88 was four. The numbsr of State Forest Service Officers
to be considered for preparing the select list was 12 as per R
the zone of consideration stipulated in the dequlations. The
app]icaﬁt was neither eligible for conéideration in as much
as the fIoceedings apbﬁiﬁfina him és full member of the service
was issued only on 21.7.1980 nor was he within the zone of
consideration. All thes 12° Officérs considered by the Committee
were saniors te the apbficant. As such, the guestion of
considering his name fbf.iﬁclusfon'in the said list does not

-

arise.

3rd page \éﬁNi\ﬁhﬁtgbe LAW{hY
Mo. of Corrections - =~ -« ATTESTOR ’ nf Qéaytabe (ALS)
. L] .
: etariat, Hy:
- Section Officer (.C.) G.A.D. AP Scer Y
General Admirisieation (1 7.8 Y Dapt. A
S&Crelatiat, Hyderat dothaps

big
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9+ .1 also submit that the select list for the year

1989 was prepared on 25.2.1990. The size of the select

1ist was eizht., The number of State Forest Service

Ufficers to be considered for preparing the said select list
was 24 as per the zone of consideraticn. The Gualifving
date by which the applicant is required to fulfil the
condition stipulated for consideraticn was 1.1,1089. _The
oroceedings aQDOLHtlng him as full membar of service were
issued on 21 7,195 ie., beyond the sain Gualifving date, the
applicant was not eli 1ble.for ccnsideratioﬁ. tle was also
net within the zone of consideration., All the 24 Cfficers
within the zone 6f 6dﬁsideration and considerad by the
Selectinn Committee Wére seniofs to applicant as per the

seniority 1ist then in forcza,

1C. It is submitted further that the select list of 1001
was prepared on 16.3,49@2, The Gualifying date is 1.1.19¢¢t, ) —d

The size of the select iist was 9, The number of dtate -

- Forest Lervice Officers to be considered for preparing the

sald list was 27, The third Tespondent having .issued
ProceedinGgs on 21.7.198¢ abrointing the applicant as a full , e

Temser of service, he became eiigible for consideration for A

i

inclusion ir the said select list. He was, however, not withirr

4th pace
No. of Corrections ATTF:TUﬂ

Sectun Officer (5.C.) AP wretar:al 14}”:
’“Fnﬂral Adminisiratien (1 ¥.5) Naot
pec:emrud.Pydera.ad 500 022,

Dy.
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the zone of Consideration as all the 27 Officars whose cawes -

were placed before the Selection Committee

on 16.3,1992 were seniors to the applicant.

1,

counter affidavit fiied on behalf of Iessondent No,1 as

pPart and parcel of this counter affidavit.

12. For the reasons stated in this Counter affidavit

35 well as those stated in the cnunter affldablt filed on behalf

of reswvondent No.1, there are no merits in the 0.4,
¥

the 0,4, d951r°s to Le d15}1559d with costs.

e Laavilqi_f”’
So emnly and sincerely ] Dy, s

' . G.a
afflrﬂpd this the day of -D. 4.p

November, 1006 ang signed in my

presence,

A\ =N W
ATTESTOR
Section Cfficer (5.C.) -

Cenz:al sidininistration (1.£5.) Dent
becretaiiat, Hydsrabad - 500 022.

Sth page

No. of Corrections,
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at . its meeting held

I crave leave of the Honourable Tribunal to resd the .

anc¢ as such

et f‘i’ 10 Gave, (A.L1S)
o»cretamt Hya

 ——



o N ip—

(e

IN THE CENTRAL ADMINISTRATIME TRIBUNAL HYDERABAD BENCH HYDERAB\D

0.A.ND.456/93
Betuecen: Dated : 14.11.96,

A.Kishan A ‘
i «sosApplicant,
And

1. The Secretary, Min. of Envirocnment & Forests,
C.G.0.Complex, Lodhi Road, Neu Delhi.

2. The Chief Secretary, Secretariat,
Hyderabad,

3. Principal Chief Conservator of RF orests,
Dept, of Forests, Gaganvihar,
Hyderabad,
Axx8R ««.Respondants,

Caunsel for the Appkicant :  Mr.K.Sudhakar Reddy

Counsel for the Respondents : Mr.BN.R.Devra j,Sr.CGSC,
Firs 1.V .R.K.Murthy

C ORA s

THE HiPR'BLE SHRI R.RANGARAJAN : MEMBER (A)
THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBIR (2)
THE TRIBUNAL MADE THE FOLLOJING ORDER:

This 0.A.Came up for hearing on 11.11.96 when there was.
no reppeeentation for R2 and R3, State Government, Even today
whan the case is posted, no representation from the State Govt.

In page~8 of the counter filed for R-1 it is stated that
certain information in regard to the claim of the official baing
considered for promotion to I1.F.5 will be submitted by the dState
Govt. No reply has been Piled by the State Govwt. Learnad Counsel
for the State Govt. is also notk present inspite of adjournment
in this case. Hence we have no alternate left except to summon
a responsibls officer from the State Gowt. to argue this cassa.

If thers is no represantation et the time of the next hearing
eithef the case will be disposed of without hearing R-2 and R-3 or
notice will be issued to R-2 to bs present in the court to argue
this case.

List it on 28.11.95.

- r-—u/jl,../}}d'l;\
DEPUTY REGISTRAR(3J)

contde..



9,4 ,NB.456/93
Copy to:

1. The Chief Secretary, Secretariat,
BHyderabad,

2.  Principal Chief Conssrvator of Forests,
Dept. of Forests,
" Gagan “tihar,
Hyderabad,

3. One caoy to Mr.K.Sudhakar Reddy,Ad.ocate,
CAT,Hyderabad.

4, One copy to Mo.i, w.De'rug,Sr. Gic,
CAT,Hyderabad,

5. Dne copy to Mrs I oR.K.Murthy, Advogate,
CAT,Hyderabad,

6. One copy to Library,CAT,Hyderzbad.

7. One duplicate copy.
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CENTRAL ADMINISTR:TIVE TRIBUNAL HYDER:3:D 3ENCH HYDER- 340 -
"\" R.IEI,IM..‘C\/C ALiio.
\\7 Y TORIGINGL APALICATISH NO. Lt 56 93 Uld Detn;

..}\. CERTIFICHTE

J

' - \ 3 JII COURT .. o

.\ ‘ Eartified:that no further agtion is required to be taken

.%n?} ;bp cise is fit for consignmgnt to the Record Room(Decided)s
a .

Counter Signesd. ,
Court Cfficer/Section
YLKR

bi,gnature of t%e Dealing Asst.

-
S




THE HON'BLE = SHRI R. RANGARAJAN, MEMBER (ADMINISTRATIVE)

.
‘r U
1

Sh/
CENTRAL ADMINISTIATIVE TRIRUNAL
{YDEQAI:AD BENCH : HYDERABAD.
C.A. NA, 456/93
DATE OF Dicrston 13.3.97
A.Kishan ' : ' | |
— i (PETITIONER (S) '
.Lﬁfzuk;sﬁdhakar Reddy . _
: ADVOCATE FOR THE PETITIONER(S)
VERSUS . - o ‘E
: S k"?\. IE
" Union of India rep. by . ”
Secretary, M/o Environment ‘ RESPONDENT - (5} - : : N
“and Forests, ‘ . g
New Delhi & 2 others. : !
ir. NR vara 5CGsC .
e evarel ADVACATE FOR THE RESPOY-
—Me—Naveen-Rag
) - . DENT- (s) Ly

THE HON'GBLE :SHRI B.S, JAT PARAMESWAR, MEMBER (JUDICIAL)

l. Whether Reporters of looal pTpers mey be allewed to eee
© the Judgement ? .

2. TO be referred t> the Reporte:: or not 2 ~
. ] . ‘1\.
3, Whether their Lordshlps wiéh to see the fair copy of the ‘aﬂ %
Judgement ? : . '
4. Uhether the JUcyement is to te circulated to the other ﬁ
' nches ? : ' o :

Judg ment deldivered by Hon'bl: Shri R, Rangarajan, Member (a)



¥ ‘ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH '
AT HYDERABAD

0.A. 456/93 Date of decision: 13.3.1997

Between:

A. Kishan «e Applicant

And

1. Union of India,
Rep. by Secretary,
Ministry of Environment &
Foreats,
CGO complex, New Delhi,

2., State of Andhra Pradesh,
Rep. by Chief Secretary,
Secretariat, Hyderabad.

3. Principal Chief Conservator
of Forests,
Department of Forests,

Hyderabad. _ .« Respondents
Mr.K.Sudhékar Reddy .« Counsel for applicant
Mr. N.R.Devaraj, SCGSC .+ Counsel for Central Govt.
Mr ,Naveen Rao .+ Counsel for State Govt., of

Andhra Pradesh

CORAM_

HON'BLE SHRI R. RANGARAJAN, MEMBER (ADMINISTRATIVE)

HON*BLE SHRI B.S.,JAL PARAMESWAR, MEMBER (JUDICIAL)
ORDER

@ral Order (per-Hon'ble Shri R. Rangarajan, Member (Admve.)

Heard Shri Sudhakar Reddy SHor the applicant, Shri
N.R.Devaraj, SCGSC for the Central Government and, Shri Naveen
Rao for the State Government of Andhra Pradesh.

2. The applicant in this OA was appointed to the

State Forest Service on 28.9.79 as Agsistant Conservator of

Forests. The applicant submits that he hadﬁbgcome eligible

for promotion to the I.F.8. cadre from 31.10.1987. He further
that he is aware. that '~ by promotion

submitted . /i the number of persons to be recruited/to the

I.F.S. ;;dre under Rule 8 of the Indian Forest Serviéé

should
(Recruitment) Rules, 1966 ﬂﬁS'not at any time exceeQ{' 33.1/3%
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0f the number of senior posts borne on the cadre of the
State or group of States. He further adds that Rule 2(g)

of the IFS (Seniority) Regulations gives the definition for
‘Senjor Post'. By that definition the 33+1/3% of vacancies
has to be calculated on the cadre strength of I.F.S. in
Andhra Pradesh under items 1, 2 and 5 of the said cadre.

The respondents failed to take ncte of that rule and they

have not included the number of posts under item 5 for

purpose of calculating the eligible quota of 33-1/3%.

3. The applicant relies on the judgement of Jabalpur
Bench of the Tribunal in TA 81/86 decided on 8th June 1987
and the judgement of the Calcutta Bench of the Tribunal
reported in 1995 (29) ATC 244 (D. Kumar Basu Vs, Union of
India & others) to state that item 5 of the cadre strength
should also be taken into account in addition to items 1 and 2
for the purpose of determining the quota earmarked for
promotion from State c;dre officers to IFS cadre., The
applicant further contenfls that the State of Andhra Pradesh
had taken the cadre stre;;;h adding only items 1 and 2 for
the purpose of fixing the quota for promotion, omitting

item 5, thereby the number of vacancies earmarked for

promotees has been calculated erroneocusly.
I 4, This OA is filed praying for a direction to the
respondents to include the deputation reserve posts i.e. 10
posts and adhoc post i.e, 5 poéts under item 5 of the
Regulations for computing the 33-1/3% promotion quota
under Rule 9 of the IFS (Recruitment) Rules, 1966 for
appointment by promotion and for a consequential direction
to consider him also from the date he had become eligible
for consideration for promotion to the IFS cadre.
S. It has been admitted by the respondents that as per
ITS Fixation of Cadre Strength Regulations, 1966, item 5

should also be included for the purpose of calculating the

SO




cadre strength for purpose of determining the vacancies
for promotion to IFS cadr-~. But that rule has been amended
by notification dated 22.2.89 whereby the Fixation of Cadre
Stfength Regulation, 1966 for purpose of promotion includes
only items 1 and 2. Hence the applicant will be considered
for procmotion as per the o0ld rule if in any DPC he is found
eligible to be considered against the quota earmarked
earlier to. 22.,2.89. 1It is further stated in the reply
by the State Government that the applicént becaﬁe a full
member of the Service on 21.7.89 and he has become eligible
for consideraticn only after that date. As the applicant
became eligibie for consideration to the IFS only on 21.7.89,
i.e. after the date of amendment notification issued on
22.2.89, his case cannot be considered ﬁnder the old rule.
But it is also stated that the applicant was confirmed
by order dated 21.7.89 with retrospective effect from 1.11.83
and he has also completed 8 years of service by 31.10,.87.
Hence it is to be held that the applicant had become eligible
for consideration for promotion to IFS cadre after he had
put in 8 years of Class-1 service in the State Cadfe and he
is also confirmed. He is eligible to be considered for
promotion to IFS cadre subject to other conditions being
fulfilled, such as, his name being in the zone of consideration
and other eligibility conditions. In the result, the
folloﬁing directibn is given:-
(1) If any DPC had been conducted earlier to 22,2.89
and the applicant was found eligible to be 7
ébnsidered in all respects by that DPC, then his
case should be reviewed by constituting a fresh
review Committee, If he has been found eligible
for consideration to IFS cadre in all respects

on or after 22.2.89, then his case should be
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considered in accordance with the amended rule,

(11) A firm reply should be sent to him as per the
above direction within a period of 3 monﬁhs
from the date of receipt of this order.

6. The O.A. 1s ordered accordingly. No costs.

<Jal Parameswar) (R. Rangarajan)
Member (Judicial) Member (Admve.,)

Bty

13th March, 1997 4
(Dictated in Open Court)

)
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Copy to:

1. The

Secretary, Min. of Eniromment & Forests,

C30 Complex, New Delhi,

2. The

Chigf Secretary, 3ecrotariat, Hyderabad;

3, Principal Chief Conservator_of Forests,
Uepts of Forests, Hydgrabad,

4, One
5, One
6. T2
7. Cne
8. One

YLKR

copy to Mr.,K,Sudhakar Reddy,Ad-ocate,CAT,Hyderabad.
copy to MroN.R.Jgraj,5r.C050,04T,Hyderabad,

copy to Mr.P.Naveen Rao, Bounsel for State of A.P.,
copy to D.R(AJ, CAT,Hyderabad.

duplicate copy.
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' IN THE CENTRAL ADMIMISTRATIVE TRIBUNAL : HYODERAB AD BENCH : HYDEIRABAD.

L P 66 Jop LU DAL NoL4S6 of 1953
. Between: . ' Dated:22.2,2999
A.Kishan “e Applicant
And

1. The Sacretary,
Ministry of Environment & Forests,
C'G*Uaﬁomplex, Lodhi Road, Neu ODelhi.

2. The Chisf Secretary,
Secretsriat, State of A.P., Hydsrabad-

4 3, The; PArincipal Chief Conservator of

Fcrasts, Degpartment of Forests, .

| Gagan Vihar, Hydsrabads «s Reéspondents.
§! l

Counsel ror the Applicent : MroK.Sudhakera Reddy

Counsel ?or the Raspondents ' K Mr;ﬂxﬁxaﬂxmxaj B.N.8harma
ll ] f"L‘uO‘NuL.-u ‘nﬁh‘“) .I"-}'VM"M
| A

|

| THE HON'BLE MR. R.RANGARAJAN : MEMBER (A)

\ THE HON'BLE MR, 8.5. JAIl PARAMESWAR .: MEMBER (3J)

| - - E A I 3

THE TRIBHWQL MADE THE FOLLBWING ORDER:

CORAM:

o m£ K.Sudhakars' Reddy, for the applicant, Mr.M.C. ‘Jacob Por
MreBoN,. Shmrma,_Fnr Lsntral Govt. None for the State Govt.

W& find that the Stata Gout. Counsel is.not attending the
Court reqularly and because of that many petitions are to bs aﬂjournad.
The Centrﬂl Govt has not filed the reply so far. Mr.fC Jocob
reguests 2| weeks time for Piling reply.

Likt this MA for orders on 11.3.99. No further adjournment
will be piyen.* On that day the State Govi. Counssl should present.

Refjistry =®u¥ should indicets clearly the names of the
counsals for rESpDﬁdEﬂtSol

| .
| | - fyvq%i;yvmm1
l Section Qfficer
Copy tos= |
te The, aecretary, Ministry of hﬂUlIOﬂmenb & Forests,
i .. CeGi0.Complex, Lodhi Road, New Delhi.
' 2e The Ehl#ﬁ Secretary, wecretarlau, Hyderabad.
5 3+ The Principal Chief Conservator of Forests,
. Departmant of Forests, Gagan Ulhar,_ﬂydarahad.
4., One copy to Mr. K.Sudhakars Reddy, Advocate, CAT., Hyd.
5\_._ One cOoy to Mr. E:N‘a‘ﬁharma, 51‘.‘2[’352., LATay HYda
6. 0One dupllicate copy. ‘ ,
ek mﬁxcqﬁ,qlrnm,ﬁvaﬁv~*fb*/ R AR
rr _
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYDERABAD BENCH

AT HYDERABAOD.

. &

M.A.No.466/98 in O.A. 456 of 19933,

‘Betuween:
) ’ A. Kishan, . .o Applicant.
And
1. Union of India represented by its
- Secretary, Ministry of £nvironwent

and Forasts, Neu Delh%.

2. State of Andhra Pradesh represented
by the Chief Secretary, Seceatariat,
Hyderabad. _ '

3. Principal Chief Conservator of fForests,

Department of Forests, Aranya Bhavan,
Saifabad, Hyderabad. .o Respondants.

Counsel for the Applicant: Sri K.Sudhakar Reddy.

Counsel for tne Respondents: Sri P.Naveen fao for
State Governmant,

S B e - geage,
CORAM:
Hon'ble 5ri R.Rangarajan, Member (A)

Hon'bla Sri B8.5.Jai Parameshuwar,Member (3J)

ORDER.

(per Hon'ble Sri R.Rengarajan, Member (A)

——

Heard Sri Sudhakar Reddy for the AppLicant

and 5ri P.Naveen Rao for the State Gouvermment.

0.8.N0.,456/93 filed by the appiicant uwas

disposad of on 13.3.1997 with the following directions.

T~




SUitab ly .

hence the implementation wa

fALS

(i) If any DPC had been canducted earlisar to

22.2.1989 and the applicant was found
eligible to be considarea‘in all respacts
by that DPC, then his case should bes
reviswed by constituting a fresh review
Committes. If he has been found eligible
for consideration to IFS cadre in all.
resgspects on ar aftqr 22.2.1989, thén his

casa should pe considered in accordancs
A

u1thpbheqamended Tule.

(ii)A firm reply should be sent to him as

per the above direction within a @riod
of three months Prom the dste of receipt

of this oraer.“

This M.A., is filed for implementing the

- directions given in the Judgmaent.

Uhen'this M.A., tsas takeﬁ up for hearing, the
learned caunsel for thé-Respondents produced the .
Memorandum No.1233/SC-1F5/93-14 dated 11th July,1997
fthich was taken on record and submitted that the directions

are complied with and the applicant has been informed

The ls arned counsel for the applicant submits

that the senlorlty llst uhlch was avallable earlier to 1995,

s Af-"f‘ 2,00
[ﬂdua to the directions glue K the Andhra Pradash Ad-

ministrative Tribuna# mmmm'taken into cunslderation and

ot ‘
in accorqance with the

N

b



judgment of this Tribunal. Had the respondents taken
the revised seniority list issued in 1995, based on
.the judgment of Andhra Pradesh Administrative Tribunal,
the applicant should have been congidered in accordance
with the judgment of the Tribunal in the praesent 0.A.
By not doing so, the respondents are driving the

applicant repeatedly to come to this Tribunal.-

The applicant may have a case. But in an
implementation p:tition the onty point to be considered
is whether the reply ks given zs is as dirsctad by
thisiTribunal in the 0.A. 'If there is lacuna in the
raply, the remedy available to the applicant is to

challenge tnat rgely for getting the proper reiisf.

(6

In the MJ.A., the points urged by the app.icant cannot ba‘

gone into as it involves study of various other
factors . and thd material availacle on record and

also hearing of those peincs rsised by the respondents.
Hence, if the applicant is so advised, he may file

a suitable 0.A., challenging tha reply dateyl 11.7.1997
‘given by the Rgspnndents to the applicént. In that
éﬁent, the d.A., Filed by tha applicant challenging the
reply dated 11.7.1997 givan by the respundents to the
applicant will be considered and a final order will be

passad based on ths submigsions made by both sides.
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n (i) If any DFC had péen conducted earlier to i
22.2.1989 and the applicant was found -i
eligible to be congidered in all resgpects
by that OFC, then hi; case should be
reviewad by constituting a fresh revieuw
Committes. If he has been found eligible
for consideration to IFS cadre in all
reapacts on or after 22.2.1989, thaen his

ease should be considered in accordancs

with tha..amended rule.

(1i)A firm reply should be sent to him as
per the gbove direction within a @ riod

of three months from the dste of receipt

of this order ."

This M.A,, is filed for implementing the

directions given in the Judgment .

When this..i., fses taken up for hearing, the
learned coungel for the Respondents produced the
Memorandum No.1233/SC~1F5/94-14 dated 11th July,1997

Which was taken on record and submitted that Ehe directions

!
are .complied with and the applicant has been informed

suitably.

The ls arned counsel for the applicant submits

that the seniority list which was availabile earlier to 1995,

WAy ALt 10 '
[ due to the dirsctions given b the Andhra Pradessh Ad-
| i theh Wy Jennanl Lady
minigtrative Tribunaq mex taken into consideration and

ot
hence the implementation wags/ in accordance with the
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IN THE CENTRAL ADMINISTRAIIVE TRIBUHAL,HYDEHABAD-BENE@H%

AT HYDERABAD.
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Hetwusen:
A Kishaﬂ. os > F\[Jpllcant.
And
1. Union of India represenied by its
Sacretary, Ministry of Enuironuent
and Forests, Hew Oelhi.
2. State of Andhra Fradesh represented
by the Chief secretary, Seceetariat,
Hyderabad.
3. frincipal Chief Conservator of Forests,

Department of Forests, Aranya Whawvan,
Saifabad, Hyderabad. .e Respondants.

Counsel for the Applicant: Sri K.Sudhakar Reddy.

Coungel Fur tns Respondents: Sri P.Naveen Raoc for
State Governnant.

I B Fahers o geaje
CORAM:
Hon'ble “ri R.Rangarajan, fiemoer (i)

Hon'ble 5ri B.5.Jai Parameshuar ,fember (J)

0O RDER.

(per Hon'ble sri R.Rangarajan, Member (#)

Heard 5Sri Sudhakar Reddy for the Appiicant

and 5ri P.Naveen Rao fo: the State Govermmant.,

0.8,N0.456/93 filed by the applicant uas

disposed of on 13.3.1997 uith the Following directions.
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judgment of this Tribunal. Had the respondsnts takan
the revised saniarity list issued in 1995, basad on
-the judgment of Andhra Pradesh Adwinistrative Tribunal,
the applicant should have baen congidered in accordance
with the judgment of the Tribunal in the present U.A,
By not doing so, the respondents are ariuing fhe

applicant repeatedly to come to this Tribunal.

The applicant may hav: a case. But in an
implementation p.tition the onty point to be considerad :
is whather the reply s givan 33 is as dirsctead by
this Tribunal in the U.4. If there is lacuna in the
reply, the remedy available to the applicant is to
challenge tiial re-ly far getting the proper reticf.

‘ In the M.A., the points urged b; the app.icant cannot be
gone into as it involues study of various other
Factors and thd material availacle on record and
alsuv hearing of tiose poinis raised by the respondents,
Hence, if tha applicant is so advised, he may file |
2 suitable J.A., challenging tha r-ply datey 11.7.1997
given by the Rgspondents to the awplicant. In that
evant, the ©.A.,, Piled by the applicant challenging the
reply dated 11,7.,1997 given by the respundents to the
applicaht will be considered and a final order will be

Passed Dased on the submissions made by both sides.

e
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of the number of senior posts borne on the cadre of }li*

of the IFS (Seniority) Regdlations gives the definition for
'Senjor Post'. By that definition the 33—1/3% of vacanci?s

has to be calculated on the cadfe strength of I.F.S. in r

andhra Pradesh under items 1, 2 and 5 of the said cadre. V‘
|

The respondents falled to take ncte of that rule and they

have not included the number of posts under item 5 for I

purpose of caleulating the eligible quota of 33-1/3%. 3

3. The applicant relies on the judgement of Jabalpur

Bench of the Tribunal in TA 81/86 decided on 8th June 1987
and the judgement of the Calcutta Bench of the Tribunal :
K

reported in 1995 (29) ATC 244 (D. Kumar Basu Vs. Union of

India & others) to state that item 5 of the cadre strengtﬁ

should also be taken into account in addition to items 1 and

for the purpose of determining the quota earmarked for r
promotion from State c;dre officers to IFS cadre. The ?
applicant further conten#ls that the State of Andhra Pradesh
had taken the cadre stre;;th adding only items 1 and 2 for
the purpose of fixing the quota for promotion, omittlng
jtem 5, thereby the number of vacancies earmarked for L
promotees has been calculated erronecusly.

4, This OA is filed praying for “a direction to the 3
respondents to include the deputation reserve posts i.e. 10
posts and adnhoc post i.e, 5 posts under item 5 of the
Regulations for ;omﬁuting the 33-1/3% promotion quota ;

under Rule 9 of the IFS (Recruitment) Rules, 1966 for E
e

. appointment by promotion and for a consequential direction

to consider him also from the date he had become elioible‘
for ;onsideration for promotion to the IFS cadre. I
5. It has been admitted by the respondents that as pgr
IFS Fixation of Cadre Strength Regulations, 1966, item 5 |

should also be included for the purpose of ‘calculating the

2
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IN 'THE CENTRAL ADMINTSTRATIVE TRIBUNAL: HYDERABAD BENCH
AT HYDERABAD

0.A. 456/93 Date of decision: 13.3.1997
Between: s
A. Kishan =+ Applicant

And
o é;g:-by Secfeﬁary,
Ministry of Environment &
Foreets,
'CG0 Complex, New Delhi,.

2. State of Andhra Pradesh,
Rep. by Chief Secretary,’
Secretariat, Hyderabad.

3. Principal Chief Conservator
of Forests,
Department of Forests,

Hyderabad. ++» Respondents
Mr.K.Sudhakar Reddy ‘ ++ Counsel for applicant
Mr. N.R.Devaraj, SCGSC .« Counsel for Central Govt.

Mr .Naveen Rao ++ Counsel for State Govt. of
’ Andhra Pradesh

CORAM

HON'BLE SHRI R, RANGARAJAN, MEMBER (ADMINISTRATIVE)

HON'BLE SHRI B.S.JAY PARAMESWAR, MEMBER (JUDICIAL)
ORDER

¢ral Order (per Hon'ble Shri R. Rangarajan, Member (Admve.)

Heard Shri Sudhakar Reddy for the applicant, Shri
N.R.Devaraj, SCGSC for the Central Government and Shri Naveen
Rao for the State Government of Andhra Pradesh.

2. The applicant in this OA was appointed to the

State Forest Service on 28.9.79 as Assistant Conservator of

Forests. The applicant submits that he had become eligible

for promotion to the I.F.S. cadre from 31. 10 1987. He further
that he is aware. that - by pronotion

Submltbed /- the number of persons to be recruited/to the

I1.F.S. cadre under Rule 8 of the Indian Forest Service

should

(Recruitment) Rules, 1966 Z- ‘not at any time exceed  33-1/3%
B \\ . . - )

-1
K
“‘{v,n"i - g,a
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- considered in accordance with the amended rule. .
(i1} A firm reply should be sent to him as per the
above direction within a period of 3 mgut.hs
from the date of receipt of this order.

6. The O.A. is ordered accordingly. No costs.
— / -
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cadre strength for purpose of determining the vacancies
for promotion to IFS cadr~. But that rule hés been amended
‘by notification dated 22.2.89 whereby the Fixation of Cadré
Strength Regulation, 1966 for purpose of promotion i®cludes
only items 1 and 2. Hence the applicant will be consideresd
for prcmotion as per the old rule if in any DPC he is found
eligible to be considered against the quota earmarked
earlier to 22.2.89. It is further stated in the reply
by the State Government that the applicant becahe a full
member of the Service on 21.7.é; and he has become eligible
for consideration only after that date. As the applicant
became eligible for consideration to the IFS only on 21.7.89,
i.e. after the date of amendment notification issued on
22.2.89, his case cannot be considered under the old rule.
But it is also stated that the applicant was confirmed
by order dated 21.7.89 with retrospective effect from 1.11.83
and he has also completed 8 years of service by 31.10.87.
Hence it is to be held that the applicant had become eligible
for consideration for promotion to IFS cadre after he hac
put in 8 years of Class-1 service in the State Cadre and he
is also confirmed. He is eligible to be considered fcr
promotion to IFS cadre subject to other conditions being
fulfilled, suéi.as, his name being in the zone of consideratior
and other eligibility conditions, In the result, the
folloﬁing direction is given:- 3
(1) I1f any DPC had been conducted earlier to 22.2.89
and the applicant was found eligible to be
considered in all respects by that DPC, then his
case should be reviewed by constituting a freéh
review Committee, If he has been found eligible
for consideration to IFS cadre'fn all respects

on or after 22.2.89, then his case should be

an
y
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH s3 AT HYDERABAD
MA No. L bb of 1998
in
OA No. 456  of 1998

= e N

A.Kishan, S/c¢ Venkataiah, ,

a ged 38 years, Divisional Forest

Cfficer, O0/0 P rincipal Chief |

Conservator of Forests, Aranya Bhavan, _

S aifa.bad‘i Hyderabad. ..“Dplicant

- A ND

1. UNION OF INDIA, .
rep.by its Secretary,
ministry of Environment and
Forests, New Delhi,

2 State of ANDHRA PRADES H
repeby Chief Secretary,
Secretariat, Hyderabad,

3¢ PRINCIPAL CHIEF CONSERVATOR OF rORESTS,
° Department ot Forests,

Aranya Bhavan, Saffabad, Hyderabad, ...Respéndents

MISCELLANEQUS APPLICATION FILED UNDER RULE 8—%3)

- oF car (Proc) rRuLEs (187

¥or the reasons stated in the accompénying
affidavit, the Hon'ble Tribunal may be pleased to direct
the respondent authorities herein to implement e
judgement in OA 456/93 da ted 13,2.97 by taking the
seniority of the applicant as per the new revised

seniority list of SFS officers issued on 1,12,95 and

”pass such other orders as may be deeped tit.

Hyderabad

Dated: 15.6,98 COUNSEL .FO;{/ APPLICANT

[ -
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' HYDERABAD BENCH ::: AT HYDERABAD
ma No. bbb of 1998
- .
OA No. 456 of 1993

Betweens

Z,Kishén Rum e fBplicant

- ey
\

AND

UNICN OF INDIA,
rep.by its Secretary,

,.Ministry of Evnironment &

Forests, New Delhi

and two others » e« Fespondents

AFFIDAV IT

1, A.Xishan, 5/¢0 Venkataiah, aged about 38
yearss. worklng as Divisional Forest Officer, C/o
the Principal Chief Conservator of Forests, Aranya
Bhavan, Saifabad, Hyderabad, do hereby solemnly and

sincerely affirm and state on oath as unders:

1, That I am the deponent hereirn and the appli-
_eént'in the above OA filed before this Hon' ble Tribunal.
Therefore, I am well acquainted with the facts ot the
case,

2e it is respectfully submitted that the‘appli-
cant hgreln 1n1t1ally filed before this Hon'ble

Tribunal OA 456/93 seeking relief to consider hig case

for promoticn to Indian Forest Service by taking into

account the deputation reserve posts ie.e., 10 posts
andg adhoc posts i.€,, 8 posts mentioned agalpst

item ‘5‘ of the IES leatlon of Cadre Strength

~ -~

1st page | | % \\/\\n\{\_(y\m
Corrections: nepoﬁéﬁzﬂﬂﬂ’#
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Regulations 1966 for computing the 33.3% promotion
quota under rule *8' of the IFS Recruitment Rules,
1966 for appointment by promotion and to direct the
respondents herein, that on ref-fixation of the
promotion cuota, the apblicant herein should be
considered for promoticn with reference‘toihe select
list prepared under the IFS (Promotion) Regula tions,
1966 and this Hon'ble Tribunal waé pleased to dispose

oﬁ the ab ove OA on 13,3,1997 as followss:

"If any DP C had been conducted earlier to

22.2.89 ‘and the applicant was found eligxble

gL s AR A I ERBE RN L e

to be con51dered in all respects by that DPC,
then his case should be reviewed by consti-
tuting a fresh review committee. If he has
been found eligible for consideration to IFS
cadre in all respects on or after 22,2,89,

then his case should be considered in

accordance with the amended rule.
(11) A firm reply should be sent to him as
per the above direction within a period of

three months from the date of rec eipt of this

order."

-

3. It is further submitted that aftexr the above
direftion is given by this Hon ble Tribunal, the

respondent authorities did not conduct fresh review

committee and the applicant's case is not reviewed, The
applicant herein issued several notices to the
respondent authorities ¢o implement the judgement, The
respondent authorities without oomblying with the
orders of ‘thi?« Hon' ble Tribunal, s imply issued a reply

o No.1233/SC-1FS/93-14 dated 11,7.97 in which it
mem * . B '

‘ ' N
2nd page &&\\/\0
Corrections: | ‘ P
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‘is -stated that the entire matter has been reviewed by

the Govexnmenf iﬁ‘pursuance of the orders of-the

stated that the applicant was found outside the zone

of consideration as per the tentative seniority list

of State Forest Service officers as on 1,1,88 either

)undér‘pre4amended regulations or the amended regulations,

4, Here it is humbly submitted that this Hon'ble
Tribunal has directed the respondent authorities to
constitute a fresh review committee and review the

case of the applicant but whereas the respondent .
- e—e—w— weunvus CUNSTLITUTING @ fresh review

committee simply issued a reply stating that the
applicant is not CQming upo for consideiation as he

was foﬁnd outside the zone of consideration as per the
tentative ‘seniority list of S'tate Forest Service
Officers as on 1,1,88, It is'further submitted that
this Hequlé;Tribunal disposed of-thé above QA on
13.3,97 by that time, the new revised seniority list
of State Forest Service'officgrs was already issued on .
1412,95 as per this revised seniority list of State -
Forest Service officers, the applicanﬁ herein is

?ery mich in the zone of consideration. The respondent
authorities are well aware that the tentative séniority
%isthié ne more existing in the year 1997 and already

the new.revised seniority list came intc existence

and as per the new revised seniority list all the

earlier IFS selections were reviewed except the case
ot the applicant. The reply giveh by the respoddents
is contrary to the directions given by this'Hon'ble

Tribunal ahd.it is a deleberate action on the pért of

3zd page- ‘ 7 SEN :
qurgctf%ns: | ' }E¥£¥;§EQXZ1f
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the respondents to harrass the applicant herein by
‘forcing him to file another 0A and to say that the
ﬁatter will be delayed further., The agplicalt herein
is not haviﬂg any other alternative remedy except
‘toapproach this Hon'ble Tribunal for redressal of

-~

his grievances. |

Therefore, it is prayed that the Hod'ble
Tribunal may be pleased to direct the respondent
authorities herein to i:apiement the judgement in
OA 456/93 dated 13.3,97 by taking the seniority of
the applicant as per thenew revised seniority list
Qf SFS officers iséued on 101295 and pass such

~other and furtherorders as may be deemed fit,

Sworn and signed on this ' E; \dejkémﬂo

the 15th day of June, 1598 eponent—"
at Hyderabad, |

. efc( e Me
4th & lag t page N \ Ry

Correctionss Advocate derd ad
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IN THE CENTRAL ADMINISTRATIVE TRIBUNALj; HYDERABAD BENCH
' AT HYDERABAD

0.A. 456/93 Date of decision: 13.3.1997
Between @
And

1. Union of India,
Rep. by Secretary,
Ministry of Environment &
Foreats,
CG0 Complex, New Delhi.

2. State of Andhra Pradesh,
Repo by Chief Secretary,
3. Principal Chief Conservator
of Porests,
Department of Forests,
Hyderabad. « s Respondents

Mr.K.Sudhakar Reddy -« Counsel for applicant

Mr. N.R.Devarai, SCGSC -+ Counsel for Central Govt.

Mr.Naveen Rao .+ Counsel for 8tate Govt, of
Andhra Pradesh

CORAM

HON'BLE SHRI R. RANGARAJAN, MEMBER {(ADMINISTRATIVE)
HON'BLE SHRI B.S.JAYX PARAMESWAR, MEMBER (JUDICIAL}

ORDER

@ral Order (per Hon'ble Shri R. Rangarajan, Member (Admve,)

Heard Shri Sudhakar Reddy for the‘'applicant, Shri
N.R.Devaraj, SCGSC for the central GQvernméﬁt and. Shri Naveen
Rao for the State Government of Andhra Pradesh. _

2. The applicant in this 0A was appoimted to the
State Forest Service on 28. 9.79 as Assistant Conservator of

Forests. The applicant submits that he had become eligible

it

for promotion to the I.F.S5. cadre from 31. 10 1987. Hm further '

that he is aware. that by promotion
submitted’ / the number of persons ¢o be recruited/to the

. I.F.S. cadre under Rule 8 of the Indian Forest Sérvicé

should
(Recruitment) Rules, 1966 Z‘-not at any time exceed 33-1/3%

S o

- e e o
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of thm number of senior posts borne On the cadre of the
State ‘or group of States. He further adds that Rule 2(g) _\T- L
of the IFS (Seniority) Regulations q*vms the definitlon “for |
'Senior Post!. By that definition the 33-1/3% of vacancies

has to be calculsted on the cadre strength of I.F. 5. in . 3
Andhra Pradesh under items 1, 72 and 5 of the saild cadre.r . i
The respondents falled to take ncte of that rule and they
have not included the numbder of posts under item 5 for

surpose of calculating the eligible guota of 33-1/3%.

3. ' The applicant relies on the judgéﬁent of Jabalpur

- - a am mwwm

and the judgement of the Calcutta Bench of the Tribunal
reported in 1995 (29) ATC 244 (D. Yumar Basu Vs. Union of i
tndia & others) to state that item 5 of the cadre strength
should also be taken into account in addition to items 1 and 2
for the purpose of determining the quota earmarked for |
promotion from State Cadre officers to IFS cadre. The
applicant further contentls that the State of Andhra Pradesh
had taken the cadre stre;;th adding only items 1 and 2 for ‘
the purpose of fixing the quota for promotion, omittlng !

item 5, thereby the number of vacancies earmarked for‘"””«‘

promotees has been calculated erroneously.

4. This OA is filed praying for a directicn to the

respondents to include the deputatlon reserve posts i.e. 10

LR S,

posts and adhoc post i.e., 5 posts under item 5 of the

Regulations for computing the 33-1/3% promotion quota

R ST T

under Rule”g of the IFS (Recruiunent)‘Fules, 1966 for
appointment by promotion and for a consequential direction
to consider him also from the date he had become eligible
for consideration for promotion to the IFS cadre. | ;
5.. I+ has bheen admitted by the respondents that as per
IFS Fi#ation of cadre Strength Regulations, 1966, item 5 i

should also be included for the purpose of calculating the

e i . W -
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cadre strength for purpose of determinling the vacancies

for promotion to IFS cadr~. But that rule has beeh amended
by notification dated 22.2.89 whereby thegFixation of Cadre |
Streng£h=Regulation, 1966 for purpose of promotion includesg
only items 1 and 2. Heﬁce the applicant will be considerrd
for prcocmotion as per the olad ruie if in any DPC he 1s found

eligible to be considered against the quota earmarked

earlier to 22.2.89. It is further stated in the reply

by the State Government that the applicant became a full

member of the Service on 21.7.89 and he has become eligible
J——

for consideraticn only after that date. As the applicant

became eligible for consideration to the IFS only on 21.7.89,

i.e. after the date of amendment notification issued on

22.2.89, his case cannot be considered under the cld rule.

" But 1t is alsc stated that the applicant was confirmed

by order dated 21.7.89 with retrospective effect from 1.11.83 -

and he has also completed 8 years of service by 31.10.87.

Hence it is to be held that the applicant had become eligible
for consideration for promotion to IFS cadre after he had

put in 8 years of Class-1 service in the State Cadre and he

is also confirmed. He is ellgible to be considered for
promotion to IFS cadre subject to other conditions being
fulfilled, such as, his name being in the zone of consideration
and other eligibility conditions. In the result, the

following direction is given:-~

i
7 (1) If any DPC had been conducted earlier to 22.2.89

[ g

and the applicant was foungd ei&gible to bhe

considered in all respects by that DPC, then his
case should be reviewed by constituting a fresh
review Committee, If he has been found eligible !
for consideration to IFS cadre in all respects

on or after 22.2.89, then his case should be

g %/,' ;

———
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considered 1n accordance with the amended rule.
(£4) A firm reply should be sent' to him as per the
above direction within a period ofy 3 months
from the date of receipt of this order.

6. The 0.A. is ordered accordingly. No costs.

g
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GOVEHNIMEND GF ANDHRA PRADESH : R
GENIBAL ADMINISTRATION (5C,IFS) DEPARTMENT, -

4 0o

Memorandun No 123 /SC=1F5/03-14,  Dabled Lhe 11th July, 1§§??

Sub:~ All India Services - IFS - 0,A,No,&56/93 filed - :
Srl A.rishan, Assistant Conservator of Forests - .
Judgewert of the Central Administrative I'ribunal '
dated 17,3.1997 - Reply to the applicant as o
directec by the Central Administrative lrlbunal -
Forwarded., SERLy:

Ref:~1. Central Administrative Tribunal, Judgement NS

datew 13.3.1997 in O.A.Na. 456 /93, _

2. From the Frincipal Chlei bonsprvgtor of Forest;,;

Letter no.25984/93 /i, 13.5.1997. .

[ -

e

The attention of Sri A.Kis han, Assistant ConserVatoribwf
of Forests is invited to the reference first cited which werefyf'“
received by the Governnent on 10.4.1597, o

2. In pursuance of the orders of the Central Admlnistratlve
Rribunal, dated 13.3. 1997, the following reply is forwarded to
Sri A. Klshan, Assistunt COﬂS@rVutor ol forests.
3. Sri A.xistan, Assistant Conservator of Forests a-
diregctrecruitee Assistant Conservator of lForests, (w.e.f. 1.11.1579)
was confirmed by order dated 21.7.1989 with retrospective -
effect ide., from 1.11.1983 and the officer has completed

elght years of seLvico by 31.10.1987. As such, the officer has
become ellgible for consideration for promotlon to LFS Cadre»'
subject to fulfilment of other conditions,

4, Whereas, igigggﬁggmm;gggg meeting {(ie., 1988 Select
List) was held during the peripd in between 31.10.1987(ie., the
date on which the applic.nt become ©ligibie for promotion
to ifFo) and_zéAQ_ijgp (ie., the date on which an amendment was
issued to rule 9 of the IFS5 (Recruitment)Rules, 1977. For
determining the vacancies for promotion to IFS cadre in the 1985
select List 1tem 1 (Senior Posts) and item 2 (Central =
Deputation) of the cadre schedule as per the IFS (Fixation ot

Cadre Strength)Hegulations, 1966 were taken into consxderationf‘.‘

Item 5 (State Deputation resorve) of the Cadre schedule was not-
taken into consideration. If item 5 (State Deputation ‘
reserve) of the cadre schedule is *taken into consideration as _
per the directron of the Central Administrative {ribunal, the size
of the Select List for the year 1988 will be (5) iﬁ detalled

oelow ‘ : .\

-~

(according to regulation 5(1) of the promotion
Regulations, the number of SF53 Officers to be includea
in the Selsct List shall not be more than twice the

number of s ibhstantive vacancies anticipated in the
course of Lae period of 12 months commencing from the
date of praparation manik of the Select List or 5%
of the Senior Fosts)

No. of vacancies as on 1.1,1088 & i
. . . N3
anticipated vacancliles in the course ot 8 1
12 months from 1.1.1088,
5 % of the senior peosts ie., 104 x B = 5.2, or 5,
100
pat.f)r.'g

ST e i



'z/ "‘__io . 0o

ﬁ-". 1]
2 i . fff
Item 1 Senior Posts = 72 posts 2}
Item;2 (Central Deputation) =14 Posts Qﬁ
Item 5 State ' - R
Deputation reserve =18 Posts ' Cor
- e
104 posts : ﬂff:fﬁp
No. ot SFS Officers to be considered for Selection. 5 x 3 = 15a-f;ff'w
5. The Select Committee has actually considered the namesxof

24 _Officers instead of 15 Oificers {as _shown aboveJ), Tho—Tmme—of —

SEMGTity list or SFS Officers. Hence, he was not found eligible '
fo‘tne select LIST of 1988 thounh item 5 (State deputation reserve) '
of the cadre schedule is included for the purpose of calculating the
vacancy position for promotion to IFS cadre. e

6. The Select List for the year 1989 was considered by the
Selection Committee at its meeting held on the 24th and 25th

February, 1990. The zone of consideration of officers for considera— .

tion to selection has been reduced in view of the amendment lssued. .
to Hegulation 5(1) of IFS (Appointment by Promotion)Regulations,

1966 deleting State Deputation Reserve for arriving at the number
of persons to be considered. The size of the Select List has been
determined as eight (8). The zone of Cconsideration was 24 (8 x 3}.
The name of Sri A.Rishen, is not within the zone of consideration as
per the tentative seniority list of SFS Officers as on 1.1.1988.

7. I'ne Select List for the year 1991 was prepared on 16.3.1992,
The crucial date €£or determining the eligibility was taken as
1.4.1991.  As per lhe amended Hegulalion 5(1) of LFS (Appointment by
Promotion)Requlations, 1966, the size of the Select List was .
delermined as 10. The number of SES Officers to be considered are

30 ( 10 x 3). Before the Selection Committee could meet on
15.3.1992, Sri Mir Masood Ali Khan, & Select List Officer who had
figured in the Select List for the year 1982, was appointed to IFS

in the vacancy caused due to the retirement of Sri M.P.Mathur,IFS

in the normal course. Hence, the size of the Select List was reduced
from 10 to 9. The Select Committee held its meciing on 16.3.1992

and considered names ol 26 SFS Officars only(as the name ot Sri P,
farayana Beddy was considered as not eligible). Ori A.Kishen,

Assistant Conservator of Forests had figqured at S1.Non34, The nameé.ﬂﬂw'

ot 5/Sri D.V.Jayaram Prasad, K.S,Lhargava, ana P.Sub€amanYam,
Assistant Conservators of Forests filauring at Sl.MNos. 28, 29 and 30
were found not eligible for consideration to IFS as on 1.4.1991 as
“they were nét confirmed in SFS cadre by thalt dale. Hence, &helr names
were deleted. lhe subsequent seninm Assistant Conservators of
Porests Officers &5/5ri S.w.Selvaraj, P.Bhaskar Reddy, and P,
Adivappa who were found eliqible e€m For inclusion in the zone ot
consideration and who were seniors to Sri A.Kishan also did not

» come uo for consideration as the size of the Select List has been

s odueed to 9 instead of 10, Sri A.kishen who is figuring far below
ol #¥onadivanpa  did not come up for consideration, Hence, his
romest for review of the Seleet List for Lhe year 1000-91 is

"aossible,

Sri A.Kishan, Assistant Conservator of Forests, is, therefore,

contd..,.Z2

- Gri_ A.Kishan_did nol_fiqured in the 1ist o2 Officers—whoare~within
Lhe zone of consideration as he was far below in the then exisTimg—" -
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et

informed that the Government have reviewed the entire matter
in pursuance of the orders of Central Administrative . .-....
Tribunal dated 13.3.1997 issued in O.A.No.456 of 1993 -and-

found that his claims for consideration of Selection in*theff \;

Select List prepared during the perlod between 31.10.1987 -

and 16.3.1002 cannot be accepted as he did not come up -for .

consideration, as he was found outside the mone of considera-
tion either undexr pre amended regulations or under amended

regulations.

-

P.K.RASTOGL," "', ©
SECRELARY TO GOVERNMENT.(POLL.)

! Caa it

Sri A.Kishan, Assistant Conservator of Forests (Law);iO/dﬁg.ff .

“the Principal Chief Conservator of Forests, Hyderabad.
L PR S ]

Copy to:
The Scrubiny Cell of Law Department.
the Principal Chief Conservator ot Forests, Hyderabad.

// FOWWARDED :: BY ORDER // . i
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T GOVERNMENT OF ANDHR/ PRADESH

ABSTRACT

ALl India Services - I.F.S. - Appointment of qertqiﬁ STS Officers to
the IFS - Notification of -the Government orders.- Repub}ished..

_.._.-....-.__...-.-....._..._...._-....._..-.-.__-...._—_._._—.———---—--—

G.0.RtiNo. 2051 Dated the 18th May, 1998

Read.the'followinq:-

1+ State Govermment's Lr.No.213/5C-1F5/96-51, dated 16-4-1998.

2. From the Government of India, Ministry of Environment and
. Forests, Wew Delhi Notification F.Ko.17013/01/97-IFS-II,
- dated 15-~5-1998; . :
. *
. ORDER;:-

The following Notification issued by the Govermment of India,

Ministry of Environment and Forests shall be republished in the next
issue of A.P. Gazette;-

: F.No.. 17013/01 /97~ 1FS_11,
' Government of India
Ministry of Envirenment and Forests

Paryavaran Bhavan,
C.G.0, Complex, Lodhi Road,
New Delhi - 110 003.

Dated the 15th May, 1998.

. NOTIFICATION

In exercise of the powers conferred by sub-rule (1) of rule 8

of the Indian Forest Servicb'(Recruitment) Rules, 1966 read with sub-
regulation(ig of regulation 9 of the Indian Forest Service (Appointment
by Promotion Regul ations, 1966, the President % is pleased to appoint
the undermentioned eight officers of the State Forest Service of
Andhra Pradesh to the Indian Forest Service with effect from the dates
mentioned against their names and.to allocate them to the Andhra Pradesh
cadre-of the Indian Forest Service under sub-rule (1) of Tule 5 of

R the Indian Forest Service (Cadre) Ryles, 1966:-

LY

4 : e e i T T T
f St Name of the Officer Date of the Birth apgg;itgznt
. . s/8r1 T (_ .
1) S.Bala Krishna 31-08~1951 04-12-1987
J 2) P.Bhaskar Reddy 21011953 14-03-~1991
i 3) N.Shyam Prasad 16-07-1955 - 03-02-1993
| 4) K.Bhoopal R_ddy 23011952 03-02-1993
! 5) J.V.K.T..Prabhakar Rao A5504~1953 03-02-1993
| - 6) M.Bullaiah _ | 01-07-1952 03-02-1993
: 7) ksl Rama Rao Chowdary - 10-07-14552 03-02-1993
8) .B.S. Yousuf Sharief " 01-04-1994

t

23-5-1953

(Contd.Pg.Q.

)
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by
2. These .appointments arc made in implementation of the orders \KE:E-
of the Mon'ble Contrel idministrative Tribunal, Hyderabad bench in N\

QedeNo. 48796, MoK.Pragad Vg, UOI & Ores, O.dNo- 136/96 V.Kishan §‘m
¥s+ UCL & Ors., 0.A.Wo. 158/96 : E.Narasimhulu Vs. UOI & Ors. O.A.No. R
159/96: P. Adivappa Vs. UOI. & Ors. O.A.No. 170/96,:.N.Shyam Prasad N

Us. UOT & Ors. 0-A.N,.203/96 : Ch.Iylaiah Vs.UOI & Ors. O.A-No. 218/96
K.Bhoopeal Reddy V5. UOI and Ors. anc C.Alge223/96 1+ 1, Bullaiah & .
Others Vs.UOI and Ors. : ‘

(R=Sanéhwal)
Under Secretary to Govt. of India,

To

. The Menager, Govt. of India Press, Faoridabad (Haryona).

Distribution:

1. The Chjef secretery, Govt. of Andhra Pradesh, Hyderabad.
2. The Secretery, Forest D partment, Govt. of Andhra Pradesgh,
Hyderabad ste. ete..
Sd/- v R.Banehwal .
Under Secretary to Governmeni of
India.

(BY ORDER AND 11\ THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

M.V.3. Prasad, .
. Secretary to Government. - .-.
The CommiSSknCr of Printing, Stationery{and Stores Purchesss,
Chenchalguda, Hyderabad., -

Forests, Hyderabad and etCiavas
| - ~//trim- copy//-
GOVERNMENT OF ANDHRA PRADESH
. FOREST DEPARTMENT - |
Ref.N0.2328/96/ g, - 'OXD the Pri.Chief Qonserv;tqr_of Forests,

The Officers cbhcerned thféugh~the Principal Chief Consarvator of

Dated : 15-5-1998, = - . Aranya Bhavan, Anchra Pradesh,'Hydeﬁabad..

_.STi S.D.Mukherii, I.F.5.,
Pri.Chief Conservator of Forests.
) L

Communiceted with compliments.

. .84/~ $.D. Mukherii,
Prl. Chiaf Conservator of Forests.

To

Sri S.Balakrishna, Divisional Forest Officer, Wild Life Management,

Warangal.

Sri P. Bhaskar Reddy, Divisional Forest Officer, Sbcia( Forestry
Division, Nellors. - e : Y .

[

Sri N.Shvyam Prasad, State S;lviculturist, Rajahmundry. -

Sri K.Bhoopal'Reday, Director, Urhan Forestry;-HUDA, Hydefabad-'

Sri‘Jﬁng.T. Prabhakara Rao, Divisicnal Forest Officer, ?i;; Eluru..

SriM;-Bﬁllaiah, Divisionﬁl.gggest Officer., L.D., Karimpagar. ,

Sri A-A. Rama Rao Chowdary, Divisional Forest Officer, Logging Divisies,
.. Rajahmundry. o : S9

5ri B.S. Yousuf Sharicf, Asst.Chict Conservator of Forests (E),
O/0 PCCF, AP, Hyderabad, . : o

" (Contd.Pg.a.)



Copy
Copy
Copy

Copy
Copy

Copy
Copy
Copy
Copy
Copy
Copy

Copy

Copy

Copy

Copy
Copy

Copy
Copy

Copy
Copy
Copy
g

Copy submitted to the Chierf Secretary to vovernment, Generzl -

Agministration (5C.IFs) Department, AP, Hyderabad.

submitted to the Special Chief Socretary to Government,

EFSAT Department, AP, Hyderabhad.

to the Special Secretery to Govarnm»nt(Forests)EF$&T Department,

AP, Hyrterabad. .

to the Vice Chairman and Managing Director, A.P... Forest Develonment
Corporation Ltd. , Hyrlerabad.
to the Vice Chairman andg Managing Director, HUDA, Hyderahad.
to the District Collectors, Warangal, Nellore, v East Godavari

District/Hyderabad/Ranga Reddy District/Karimnagar/West Godovari Diste.

to the Principal Accountant Guneral Audii-I, AP, Hwydierabad.
to the Pay and Accounts Officer, 4P, Hyderahad. .

to the Dircctor, Indira Ganchi National Forest Academy,
Dehra. Dun.

to the Egitor, Indian Foraster, New Forest Post, Dehra Dun.
to the. tzble of Prl.Chier Conservator of Forests, Hyderabad.
to tho tables of all the Chief Conservators of Forests,

0/0 thz Pr1.c.c.F., Hyderabead,

to all the Conservators of Forests/Asst.Chief Conservators of

Forests/Deputy Conservators of Fbrests/Asst.Conéervators of
Forests/Chief Accounts Officer  /Accounts Officer-I,1I,APFP/
Gazetted Assistant{NT)/(T), 0/0 the Prl.Chiof Conservator of
Forests, Andhra Pradesh, Hycerabad.
to the Conservators of Forests, Wild Life Management, Hyderabad/
Social Forestry circle, Vijayawada/Research and Devel opment
circle, Hyderabad/Rajahmundry/Warangal- '
to the Divisional Forest Officers, Wild Life Management,
Warangal/Social Forestry Division), Nellore/State Silviculturist,
Rajahmundry/Flying Squad Division, Eluru/Logging Pivision,
Karimnagar/Logging Division, Re jahmundry, '
to the Director, Urban Forestry, HUDA; Hyderabad.
to the District Treasury Officers, ﬁarangal/Nollore/East Godavari
District/West Godavari District/Karimnagar. :

to all the Officers in distribution list of Forest Department.

to the Manager/Head Draughtsman and all the Superintendents,
O/b the Prl.Chirf Conscrvator of Forests, iF, Hycerabad. -
to the stock files of M1/M2/M3/K4/M5 seats.

to M1 /M2/M3/1B seats. ,

to the Superintendent Z/21 seat.

Spare-10. [eelnon \\i§1§)~f;222§;’
- teCob. 0o -
| ' A\ §48

) Sﬂigrinﬁendent.
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NOTICE
To
The Chief Secretary to Government,
General Administretion (SC-IFS)

Department, . ...,
HYDERABAL.

Sir

Sub:- All Yndis Services - IFS - (A.No.456/93 filed by Sri A.Kishan,
Asst.Consorvator of Forests - Judgment of the Central
Administrative Tribunal dated 13.3.1997 - Regsrinn~

Under the instructons of my client, A.Kishen, Asst.Conservator of
Forests, I asn fssuing this notice. It ic stated that initizlly my client,
Sri A.Kishsn filed OA No.456/93 before the Hon'ble Central Administrative
Tribunal, Hyderabad seeking certain directions to consider his case for
promotion to IFS. The Hon'ble CAT Hyderabad, disposed off the above OA on
13.03.1997 with the following diractions:

'If any DPC hod basn conducted sariier to 22,2.1980 and the applicant
vas found elfigible to be considered fn all respscts by that DPA,
then his case should be reviewed by constituting a fresh raview
comnittee. If he hes been found eligible for consideration to IFS
cadre in all respects on or after 22.2.1989, then his case should be
considered in accordance with the amended rul-

- -« =anw xeply should be sent to him as per the agbove direction
within a perfod of 3 months from the date of receipt of this order.”

A reply wass received by him through memo no,1233/SC-1F$/93-14, dated
11.07.1997 in which you have stated that the entire mattar has been
reviewed by the Government In pursusnce of the orders of the Hon'ble CAT in
0A 456/93 and found that my client's claim for considertion of selection in
the selact Iist prepared during the period batwaen 31.10.1987 and
16.03.1992 cannot be sccepted as he s not coming up for considaration, as
he was found outside the =zone of consideration as per the tentative
seniority list of SFS officers &s on 01.01.1988 efther under pre-amended
regulations or amendeq‘regulations.

It is stated that the senlfority 1fst of Asst.Conservators of Forests
issued earlier 1.eo., tentative senority li1st was disputed and a number of
casaes ware filed bafore the Hon'ble A.P.Administrative Tribunal, Hyderabad
challenging the same. Ultimately, the Hon'ble Tribuna} directed tha
Government to Issue a frash revised seniority 1ist and as per the above
directions of the Hon'ble A.P.A.T. a revised final séniority 1ist of
fisst.Conservators of Forests was {1issued by the Goernment, in December,
1995. The select 1ist, which was prepsred earller with effect from 1988 to

contd..p.2




And as per the directtons of the fion'pjg CAT, the reply should have
been furntshed to my client after constituting a fresh Teview committea.
The raply d¢- 11.07.1997 15 not the outcome of deliberations of review
- committea, thys you have violated the directions of Hon'ble Tribunal,

And further the celculation of number e .....
- is not correct. Th. -.
1. Number of vacencias 4
2 of deputation Teserve 7 (20/3 = 6.7)

Total vacancies for the year . 112
1989:; —_——

The selaect commi ttoa should havg considered 33 names fnstesd of 24
Rames as was dona based on ad-hoc Itast. And as on 01.01.1989, a4 ber the

Thus, the narration given gn your memo dated 11.07.1997 1« totally
erronaous, miulaacung 4nd needs to pe corrected.

Tha lettar was Issued wi thout concurrenca of Government of Indla, and
UpPsc, therefore - ¢4 i3 not valid, Since a4 per the diroctiens of the
Hon'bla CAT, review Dpc has to bpe Constituted which is not done. And as
per the regulation 3 of Indian Forest Service {Appointment and Fromotion)
Regulations, 1966, the committee should consfst of :

1. Chalrman, Member of the uprsc.

2. Chief Sacretery of the Stata.

3. Secretary to Forests of the State,

4. Prl.chief Conservator of Forests.

5. Joint Secretary ang above cadre efficer from Gor .

The memo dated 11.07,1997 doas not disclose that the reply te my
client s given after geliberations of the pPr constituted as abovae,
Hence, you have deliberat;qu vioclated the directions of Hon'ble CAT ang you
are liable for contempt Rbroceadings. You are reguested ¢to 'w-.tthdraw the

contd. .p.3,
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mamo cited and consider my cliant by taking revised senilority

Iist of 1995 4g per dirsctions of the flon'ble Central
Adminfstrative Tribunal by

constituting Revisw DPC within six (8}
waekis from the date of receipt of this notice, without further
delay. Otherwise,

my cllent will bs forced to Invoka the
Jurdadiction of the Hon'ble CAT for contempt procesdings,

Thanking you,

Yours \fafthfully,
: ¢
1

N 3
(K. SUDKHAXAR REDDY)

ADVOCATE

Copy to Secretery, Hinistry of Environment & Forests, cgo complex,
New Delhi with copy of Jud

gement and reply of the Government of
A.P, for hecesaary action.

~ Copy to Chatrman, upsc

+ New Delhi for information agd necessary
action,

o

o §
(K .SUDHAKAR_REDDY)



01-02.83/12:068]
08-03-83102:01-81

. A‘Sugi\\a\*a‘
" 2. M.Darsanam

._ 3 P.V.Raja Rao 08-03-83/31-12-87

NOTE:Sri Bh.Basivi Reddy has aclually
completed the period of probation on
19-11-1993, Hence his name is not

list” during this year.

4: S M Rasheeduliah

5. D.Harinadha Rao 21-01-87
6. L.Kameswara Rao 30-09-87
7. R.Sreeramyly 30-09-87

. VL LIST OF OFFICERS APPQINTED AS FULL MEMBERS FROM THE DATES NOTED AGAINST

THEM

DIRECT RECRUITS DATE OF
’ APPOINTMENT

1. A.Sudhakar
2. M.D_arsanam

01-02-83/30-11-82
08-03-83/08-12-82

3. P.V.Raja Raop 08-03-83/01-01-84

1988

FINA
(UNDER F%ULEj 33(a) OF AP. § &
OF AP FOREST SERVICE RULES)

_.......—_.-.-_—_.—_——..—_..._.-.._.._.._..._—_.-__-.__-.._-__

ENIORITY ST AMONG THE FuLL MEMBER

(UNDER RULE 29 (a) ang (0) OF AP.S & 5.5 RULES)

DATE OF
APPOINTMENT

PROMOTEES

1. V.S.Raghavaiah 01-01-86

2. D.Vasudeva Murthy '01-01-gg

3. A.Upender Rap 01-01-86 i
4. S.MRasheedullah  01-01.8g !
S D.Harinadha Rao  22.01.g5 {
6. L.Kameswara Rao  01-10-86 K
7. R.Sreeramuly 01-10-86 X

F THE SERVICE AS ON 1-1-88

S.8. RULES AND SECOND PROVISO UNDER RULE 8 l

.......—....-.....-.-._.-._._.._—._—_-___..._____._-_._.—_._.

Sl Name of the Officer DR/P Date of Date of Date of Date of
No. st app- appoint- declara: appit. lr
ointment meni on tion of " " " ag ful !I‘
probation probation member !
_____________________________________ j
' 1, T.v.5U8BA: RAO DR 12-11.57 12-11-57 11-11-82 ?861-‘“ .J
R N = 7'66 II
Fhkano o !
2 D.scancarH DR 15-04-65 150465 171069 15.10.74 -
!
'R '




SI. Name of the Officer BR/P Date of Date of Datz of Dale of
~No. ! _ 1st app: appoint- dectara- appil.
- — ' ointment ment on tion of as tull
probalion probation member
4 PR_ITHVI SINGH DR 25-04-67 25-04-67 16-11-71 31-12-75
5 C.RAMAKRISHNA REDDY P 20-02-71 20-02-71 10-02-72 31275
6. C.LAXMA REDDY P 26-02-71 26-02-71 — 13-08-78
7. C.GURREDDY P 11-03-71 $1-03-71 18-05-72 13-08-78
8 P;V.NARSINGA RAO P 11-08-71 11-08-71 — 13-08-78
9 V.P.VENKATESWARLU P *19-08-71 19-08-71 05-08-72 01-01-79
10. P.V.KRISHNA MURTHY P 26-08-71 26-08-71 06-C3-75 01-01-79 !
1. JV.SARMA P 10-11-72 10-11-72 09-11-73 01-01-79
“12. P.HEMANGA RAO P 10-11-72 10-11-72 08-11-73  01-01-81 . _;
13. P.S.SANKAR REDDY P 10-10-72 10-11-72 15-01-74 01-01-81 . L
«14, 'V.POLI REDDY P 10-11-72 10-11-72 09-11-73  06-01-82 - 1
15, S.BALAKRISHNA \ DR 14-05-76 14-05-76AN  14-05-80AN 14-05-76'(1-5-76) j
16; B.T.RAO DR 03-05-76 03-05-76 02-05-8¢  ,01-01-78 o
17.  D.SATYANARAYANA DR 12-05.76 12-05-76 1105-80  01-01.78 B
18. B.S.YOUSUF SHARIEF _ DR 03-05-76 03-05-76 02-05-80 01.03-78 | i
19. L.PERAIAH DR 056-05-76 05-05-76AN  05-05-80AN 02-03-78 . i g
20. K.N.BENERJ! DR 03-05-76 03-05-76 02-05-80 02-03-78 ' ' ] l
21, P.V.PADMANABHAM DR 16-06-77 16-06-77 15-06-81 13-08-78 - q.
22. G.PRAKASH DR 05-06-77 05-06-77 17-06-81 13-08-78
23. S.M.SELVARAJ DR 06-11-78 ' 06-11-78 05-11-82 06-11-78(13.8-78)
‘ 24. P.BHASKAR- REDDY - DR 03-11-78 '03-11-78 26-11-82 03-11-78(13-8-78)
éS. P.ADIVAPPA DR 01-11-78- 01-11-78 26-11-82 01-11-78(13-8-78)
26. M.NARASIMHA RAO P 25-08-71 01-01-79 31-12-80 01-01-79
27. AKISHAN DR 01-11-79 01-11-79 31-10-83  01-11-79(1-10-78)
*éBd KESWAH CHAND DR 01-11-79 01-11-79 02-11-83 01-11.79{1-7-79)
29. E.NARASIMHULU " DR 28-02-80 28-02-80 27-02-84 28-02-80(1-1-79}
30. A.JANAKIHAM REDDY DA 03-03-80 03-03-80 02-03-84 03-03-80{1-1-79)
31. V.KISHAN DR 29-02-80 23-02-80 28-02-84 01-01-81
32. MOHD.IBRAHIM DR 28-02-80 28-02-80 03-04-84 01-01-81
33. N.SHYAM PRASAD DR 28-02-80 28-02-80 27-02-84  01-01-81
34. K.BHOOPAL REDDY DR 16-06-80 16-06-80 15-06-84 01-01-81
a%. JV.KT.PRABHAKAR RAO DR 16-06-80 16-06-80 22-05-8'6( 01-01-81
.. 36, M.BULLAIAH DR 17-06-80 17-06-80 10-10-85  23-12-81
"’:;37 AARAMARAC CHOWDARY DR 16-06-80 16-06-80 11-04-85 ~ 23-12.81

103 @ ‘
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IN THE CENTRAL ADMINIu
TRIBUNAL :3 HYDLRABAD Bb.

AT HYDERABAD o
V"“q QMQJ«
MA No. of 1998
in

"~

OA4 No., 456 of 1993

Between:
‘A.Kishan " «eEPPLICANT
AND

F s
Unlon of India rep, : %

i;s Secretaty,
M iYl.of Forests and

Environment, New
- Delhi &« others.

, e« Respondents

PETITIONFIELD FOR IMPLEMINTATION OF
THE JUDGEMENT

Filed by:

K,S udhakar Reddy, Advocate

COUNSEL FOR AFPI, ICANT



‘F.AL0. 456/98 in

i

THE CuEivsil AU“I;ISL“AWIVu

TRIIUIAL \
YYDERASAD
Coa.10.455/630

-~ .
- Between: RN
Sri A.Kishen Applicant
And :
1. The Unioxz of India representec
by its Secrstary, kinissey of
Eaviroanent and Forests, N
C3C Complex, Lodal Road,
Hew Delhi.
: 2. 8tzte of A.P. represenied DY
f Chief Secretary, Secra2tarial,
: ‘fHyderavad.
) ; . o .
' %. The Princinal Chiel Conservaicr. - _
of Foresis, Hydesrabhad. Res»ondeats
COUrEx AFFIDAVIT FIIBD (N BEIALF CF dBSPCHDANTS 2 & 3¢
I, A.L.Harcyana So. of Late Sri A.Annappa aged
i
?‘5 about 52 years residing at Iyderabad ¢c hereby solecunly andé
o
31ﬂcerely affirz and state as follows:-
(2; I az the Joint Secretary tc Government (ALl India .
Sexrvicea) in Gensral A&ulplsﬁ‘ ion Departoent and I awn
aushorised to file this counter affidavit ol behalf of
Respondents (2) and (3). I a wrell acouainted with the
" facte of the casz.
Eia (:3) I have gcue tarocugh the lLiiscellanszous applicetion
. .
r filed by the Applicant. I deny.the averients mate in ‘he
pplication save those wihich e gpecifically aduittved herein.
(&) In reply to paras 1 to 3 of the Applicaticn, it is
¥o. of Cowectlonu ATTEINCR DREPOMTLY
' _ Jt, Secretary to Govt, (A1S)
, 5:ztizn Officer (s.C.) ier;ergl Administration Dept,
. General Administration (1.F.S.) Dept. ecretariat, Hyderabad.
» Secreuiriat, Hyderabad - 800 022.

contd...2
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respectfully submitted that on the C.4.lic.455/39% filed by
Sri A.Kiznan, the Donourable Ceniral Adwministrative Tribunal,

1 -
!

dyderabad 3Zench, hed ordersd on 13-3-15S7 as follews:-

(i) If any Departuenial Prouotion Committes
had been conducted ezxliew o 22.2.198%
and the arpiicans was féund eligivle fo
be consiGered in all respecis oy that
Departuental Prcuotion Comuitiese, then
his case should be revieweld LY

If he has been found eligidle for
: ' consideration vo IFS cadre in all respects
. ou oxr after 22,2.1889, then his case should
be considerad in accordance with the -
amended rule. )
(1i) A firw Yeply should be sant %o hii as per
the aveve direction within a2 neriod of taree

nonths.,

Sri A.Rishan, Asgistont Conservator of Forests,

a2 -direct recruitee Ascistant Congervasor of Forests

(with effect from 1.11.197%) was confirmed by an ordsr

dated 21.7.1989 with retrospective effect i2., ficuw

and he had cowpleied eirsht years of service Dy

5
31.10.19387. As such, the appliceant had become eligible

for corsideration for inclusicn in the Felect Lists from

31.10.1887 subject to fulfilment ofi other cenditions.

During the period between 31.103719¢

4
3

(91

R

aad 22.2.1989,
L-;]é 14

Selecticr: Coimmittes meetiﬁgs were held on $h Decembex,
1987 aag on the 27th Decewmver, 1983 and prepared the

Select Lists for the years 1937 and 1980 vespectively.

For tha Torier meeting, the applicent was unox eligible

fecr coasideration as he had not coipleted 8 years cf

, oy en ' Jt, Secretary to Govt, (AIS)
' = General.l;;dur‘? Q;ﬂce:*r (8.C.) General Administration Dept.
Ministration (LE.S.) Dept.  A. P. Secretariat, Hyderabad.

N . Secretariat, Hyderabad - 600 022. :

~

contd...>
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““““ﬁngﬁ_gseIVice in Stete Forest Service

Jatter meeding, the applicant wa

fer the year 1588,

ER N

promotion Yo IFS cadre for she

an

For deteriini

e

as oz 1.1.1387. Fer the

£ eligidie for consideration
ne the vaceucies fox

vear 1938 Selecs Tist,

Item 1 (Seniox Posts) und Iter 2 (Central Daputation) of th
cadre schedule as per the IFS (Fizatica of Cadre Strzength)
Regulations, 1966 were talen into consideration. Iteu 5
(State Deputation Ressrve) of the Cadre scheduls was not
taken into counsidsration. If its. 5(State Deputaiion
: Pedanyal £ 4t 3 -n 747 5 T e e
_ reserve; 0I the cadre scnedule is taiten into ceoasideration
! 28 per the direction of the Honourable Central Administrative
Txiouvnal, the siue of vue Select List for the rear 1908
7ill be (5) as detuailed belor:-
( according tc resvlation 5(1) of whe promotion
R Reguliaticns, the nusber of State Feress
Service (fficers tu he includzd in the Selesct
Lisw shall not be moxe thaxn firice the numbsr
of substaniive vacancizs anticipated in Shs
course of the petiod of 12 months ccommencing
frow tne date of pueparation of the Selact
List or 57 of the Jenicr Fosts shown against,

S
2 of %a

Itsws 1 and

3G page-
Yo i Cerrecticns

Geperal Adaministration
Secretariat,

C‘f 'u.'.'e C&

considered for Selecetion: 5 x 3

Sellion Oﬁicer.(S.C.)

Hyderabad - 800 022.

30r e schequle’

To. of vacancies as ou 1.1.1988 and anticipated
vacginclies in the courss of 12 wmonths . ¥il é
fre:: 1.1.1948 § :

bie cf the serior posts ie., 104 z 5 = 5.2 5

: 100

Ivern 1 Senioxr Poctis = 72 FPosis

Tven 2 (Central Deputation) = 14 Posts

Ives 5 B8tave Denutation reserve = 18 Posvus

705 Poests -
Vo. of State Forast Service 0fficers to he

15

L

DEFCEEIT

Jt, Secretary to Govt, (AIS)
Ganeral Administration Dept.

(LF.S.) Dept. A. P, Secretariat, Hydarabad.

R Con‘td. .“'U 4



- . a _ L) - .
‘i6. e Seleot Conuidtes 1zs actualls conzicsrec
the azizag of 24 Cfficaws inetead of 135 Cificeus{zs showmn
o 1 LI O T . S T 2 D LT TR R A
above). The nzsg of the arplicent Gid ACT LIZUNE Lo v

liew 24 Qfficers, wao are within the zone of couglcera-

o
!

- A - . . Y EO— e e 3 ad dues
ne wae far Yelow 1o the fthsn erdsding SeaX001%7

9]
773
{

ticu

inte Forest Service Ufficers. Tewmcs, e uig a0t

Lo
&2

list cof

L i

found elizibhis ror ©th:z ;0% List of 18558 thousn itenm 5

@
-

Y
(5vz%e depuiation Tesezve) of tue cadve schsdule is

- M
t -

included fer e vurpose of celcuvli_fir: Tae vacancy nosition v

for prowgiicn 7o IFS cadre.

T. The ordey of Honourable Gentral aschinistiacive

s % - R I F - 3 TA
"ribunal is that iz case s0uld

£
et
+
ot
cr
Q
i
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o
[
L
=
o
o
[
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gl'..
%
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P,

congtituting & review cowrd

e L)

e . - - . A e} < mma o -~
Prowotion Coraitise had been condueied earlisz to 22.2.1939

' . - oo e Ve e wn R S
in &1l wesnects by that Departizental Dyvowovicn Courivies.

Ta this contex®, it is subiditted that sue Honocurable

)]
3
HA
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i~
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i3
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o
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Central Administrativ

Lu

a fres yreview Departizaval Trozodvion Comzittes only'if
‘ ' the appliczay Tas'foﬁ3¢ e;igible to be ceongidered in
all ragnacis. I Bhe iné%uﬂt cagse, bae apprigant vas .
! 'fallin¢ outsidte the wone of ccusiderssiocon gven gf
L te. 5(5tate Denuteticn Reeervé) oi thez calre scaedule i8
'f¢sen into account fer the purpose of calculzting vacancy

positlion for proumotion to I¥3 Cadre. 4fter comsulting,

given

Tire reply ian

ol

3

tie Lav Depavitnent,

4%h nage 3 .
Coxregiions -

Selin SfFicer (S.C.) Jt, Secretary to Govt, (AIS)
General Aduiinistration (I F.S D General Administration Dept.
Lo} L2CDT. . .
Secretariat, Hyderabad - 800) 022’? A. P. Secretariat, Hyderabad.
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Goveraument hemo.¥c.123%/3C-IF5/93-14, Datsd 11.7.1957,
thereby thae State Govermuznt, coxplied witl the ow
cf %as Honourable Cerntral Adsinisiravive Wzibunal in

(. oﬁo:—00455/930
T

1.t

8. In revly to the paza 4, whereil it is convended that

the case of the applicant shoulé have been revieved Dased
cn the revised seniority list of State Forest

Gfficers issued on 7.12.199% and not 1.12.1995, it 1is
respectfully sudmitted that i the order of tuhs Fonouzable
taere is no
direcition to the effect thzt his case shoulc be reviewad
based on the senicrity }ist ki Suaub Torest Service Qfficers
iséued e T.12.,1995. It is 1u¢tze" subinit t thatlin vigw .
of revised seniority list of State Forest Sexvice (filcexrs

issued cu 7.12.1995 and in view of the A.P.Aduinistrative,

mribunal QOzders and Central idoinistraiive Tribunal Cuders,

the Review Selection Co mittes,. wet on 8ta and 9%h January,

(59
W
o))

air on %he 4%th and 5th Februany,]
fivierzhad asé reviewed all the Selec’ Listg of IFS
Officevs for the yeeaxre 1575 w0 15 1;92. Jitno regurf to
the reviéw of the Select Lizt for the Ve"" c&a3, it is

L)

regpectiully submitted thet for the originzal Selecw List of
1958, vecancies eTe ﬁetsfmined %1@iag into account iteu 1
(ségior'posts) and item 2(Central Denutatics) of the Cadre

_ scledule as pex the IFS (Fization of Cadre Strengih}

gi Re@ulatioms, 1956. Iteu 5 (S"afe Deputaticy Resaxve) of the

5th page 9\'
Ko. of CorrectiQics ATTESLCr

Section Officer (§.C.) Jt Secretary to Govt (AIS)
Geoeral Admini ™ ' General Administration Dept. = )
al Administratiop §.F8.) Dept.  , o o . . ) °pt.
Secretariat, Hyderabed « $80 022. Cratarian, Moo L 0 o

conid.. .o
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'L‘adre Schedule was not taken into consideration.

'

Reviewin: the Seliect List of 1S3¢, also,

sroceduie was rolioved.

While. -

9, It is sherefore respechfully subuiiited thas the

direotiaone of Honovzable Tribunal are implemented aug

reasoned deéision was c¢diuunicated Te
. : e

The zpplicantv canngt see.. zay

the scope of earliex

{
EN

I iz .devoid of merit

The E‘.il.tllu

-

T-ibunal.
bl

»glies which ic ouvw

‘i:egtio;s issusd

ice

[ 43]

by Hoanourable

. 1% is therefore

prayed that the Honourable Tridunal may be pleaved %o

‘diswiss the I 4. with costs.-

Sblemnlyuénd sincerély
affirmed this the 20%ta day of
LuvgUst, 1998 and signed in wy
prgBence.
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Jt, Secretary to Govt, (AlS)
General Ad:inistration Dept,
A P Secretariat, Hyderabag.
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Section Officer (S.C.)

" General Administration (L£.S.) Dept
Secretariat, Hyderamad - §00 022
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